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COUNCIL OF STATE. 

Friday, 221kL NOfJ6f1Iber, 1940. 

The Couneil met in the Counoil Chamber of the Counoil House at Eleven 
of the Clock, the Honourable the President in the Chair. 

QUESTIONS AND ANSWERS. 

TlU.IL.Ul) GOOD·wtt.L MISSION. 

21. TBJI HONoUBABLlll KUlIAB NRIPENDRA NARAYAN SINHA 
(on behalf of the Honourable Raja Yuveraj Datta Singh): Did the 
ofti<iiaJ Goodwill Millllion from Thailand visit India recently' If so, 
has it resulted in the oonclusion of any economic or political agreement. 
between the two countries in furtheranoe of common interests , 

To HONOURABLB Sm GIRJA SHANKAR BAJPAI: The answer to 
the first part of the question is " Yes .. and to the second part" No ". 

UNIVIIBBITY TBAlNING COBPS. 

22. TBJI HONOUR4BLJD MR. P. N. SAPRU: Will Government stat& 
(a) the number of University Training Corps Battalions in the oountry; and 
(b) whether Government has received any representations from various Univer-· 
aitiea for the expansion of tillrit' U.T .C. and for their better equipment' 

THE HONOURABLE MR. A. DlaC. WILLIAMS (on behalf of Hi. Excellency' 
the Commander-in-Chief): (a) There a.rc 10 U.T .C. ba.ttalions in the country. 

(b) Yes. 

THB HONOU .... BLE }JR. HOSSAIN.IldAM: With reference to (b), Sir .. 
from whioh Universities have Oovernnnmt recei'Ved representations' 

THB HONOURABLE MB. A. DBC. WILLIAMS: A 'U1Uversity in the 
United Provinces. , 

THE HONOUBABLE MR. HOSSAIN IMAM: Which Univel'8ity. Sir' 

TlIB 1IONOUBAltLE lb. A. DJI!C~ WILLIAMS: Luoknow University~ 

THE HONomlAlILE MR. P. N:. SAPRU: Have the Government received 
any representation from the Alla.ha.bad Urilversity also f 

Tn 1I000o'IT.BABLE MIl. A. D:I:c. WILLIAMS: I.have no information &8' 
to that, Sir. But there has been & 50 per cent. inorease in the estabIiahlO.eat; 
of these units in June last. . 

( 99 ) 
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100 OOUJrOlL OF STATB. [22ND Nov. HMO. 

THB HONOURABLE MR. HOSSAIN IMAM: Waa the AUga.rh University 
U.T.C. increa.aed ! 

TH:a: HONOUBABL:a: MR. A. DBC. WILLIAMS: To the best of my infOl'lD&-
·tion, they were all increased by 50 per cent. 

TH:a: HONOUBABLE MR. HOSSAIN IlIAM: Have they been given per. 
-mission to increa.ae the cava.lry platoon , 

TH:a: HONOURABLE MR. A. DBC. WlLLIAMff: The Honoura.ble Member 
must give notice of tha.t. . .-

TH:a: HONOURABL:a: SIR RAMUNNI MENON: May I know whether it 
is a part of the scheme of expansion to create University Corps in Universities 
'where they do not exist now t I 

THE HONOURABLE THE PRESIDENT: How does that question arise 
from the answer given by the Honoura.ble Member' 

THE HONOURABLE SIR RAMUNNI MENON: My question relates to the 
-expansion of University Corps which is within the scope of the original ques. 
tion. 

THE HONOURABLE MR. HOSSAIN IMAM: It arises from (a) of the 
question,-tho number of U.T.C. batta.lions in the country. 

THE HONOURABLE THE PRESIDENT: It does not. It is a new .ques· 
tion. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I inquire 
whether it is the intention of Government to redUIJe the two pla.toons recently 
&llowed to be added to each company to one 1 

TH:a: HONOURABLE MR. A. DEC. WILLIAMS: The question rela.tes to 
inorea.se a.nd not to reduction, Sir. 

THB HONOURABLE PANDIT HIRDAY NATH KUNZRU: My question 
iB, whether it is the intention of Government to decrea.ae the number of platoonB 
added to a company from two to one. 

THB HONOUBABLB MR. A. DBC. WILLIAMS: For a.ny question which 
rela.tes to decrea.ae I should require notice. 

TBlII HONOURABLE MR. 1I08SAIN !MAlI: May I know, Sir.---:-

TlllD HONOUlUBLB THE PRESID~: The Honourable Kember 
(the Honoura.ble Mr. Willia.ma) hu 8ta.ted that he requires ;notioe. 

THE HONOURABLE HR. ~OSSAIN 1M.All: I am asking another question, 
Sir. 

TH:a: HONOURABLE THB PRESIDENT: You ca.nnoi pursue the question 
further. 



QUESTIONS AND· ANSWERS. 101 

TaB BDNOU1l.tBi.ll lb. HOSSAIN DIA.'M:: Perhape he might be able to 
give the a.DIIW8!' from the file. ' 

THE HOXOUlU.BLE TBB PRESIDENT: No, he wants notice. 

Tn HONOURABLE MR. HOSSAIN IMAM: I have not stated my question 
yet, Sir. 

Tm: HO:NOUBABLB TBB PRESIDENT: You are not entitled to put any 
question after the Member wanta notice. 

THB HONOURABLB MR. HOSSAIN DIAM: He wanted notice on Pandit 
Kunzru's question, Sir. 

THE HONOURABLE THE PRESIDENT: You want to pU1'8ue it further , 

THE HONOtrBABLE MR. HOSSAIN IMAM: I want a apooi6c statement, 
Sir, whether the Annama.Iai and the Andhra Unive1'8itiea have University 
Training Corps or not' 

THE HONOURABLE MR. A. DEC. WILLIAMS: I have a list here and they 
do not appear on tIlat list. 

THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 
lay ,the list on the table' 

THE HONOuRABLE 'MR. A. nEC. WILLIAMS: Yes, Sir. 

THE HONOURABLE PANDIT HlRDAY NATH KUNZRU: May I put 
another question, Sir ~ III it the intention of Government to allow the two 
platoonll added por company of the U.T .C. to continue' 

'fD HO]Jl'OUlU.BLB Ma. A. DIIO. WILlJAMS: I have alro&dy aD8wered 
that question. Sir. ... 

THE HONOURABLB P.A.:NDIT HIRDAY NATH XUNZRU: The question 
not having been put, the Honourable Member oould not have a.nswered that. 

TD HONO~BLB THB PRESIDENT: Was it involved in your previous 
reply' . , 

THE HONOUJWILB MR. A. nBC. WILLIAMS: It waa involved in his pre. 
vious question. 

THE HONOURABLE PA.NDIT IDRDAY NATH KUNZRU: That question 
W&8 an entirely different one. 

Tn HONOURA.BLB SIB ALAN LLOYD: That question was about de. 
crease, and he won't answer that question. He wants notice. 

THE HONOURABLJII PANDIT HIRDAY NATH KUNZRU: This is a. 
different question. 

TKB HONOURABLE SIR ALAN LLOyn Deore&Pe and diJcontinnance 
are the same. 



:102 OOUNCIL 01' STA.'.lIIt. [fiND Nov. 1940. 

To Ho.o~ PAB'DIT ·B'IRDAY NATK KUNZBU: The .Honour-
able Member might himself be aJlowed to reply. He m Bet dumb. . 

TBlII HONOURABLB MB. A. DBC. WILLI.AMS: My point is that there is 
very little dift'erenoe between &IkiDg whether a unit is goiDg to be done away 
with and whether it is going to be aUwed to oontinue. to exiet. 

1~ J'I"Om'.ed ita ,," 10 1M BmIOIIt"G6l.Mr. IIo-"" 1""",,'. ~ 
"'~. . 

Ist (Bombay) Battalion, U. T. C. 
2nd (Cal.utt.) Battali~, U. T. C. 
3rd (United Provinces) Battalion, U. T. C. 
4th (Lahore) Battalion, U. T. C. 
Ith (JlacIna) Battalion. U. T. C. 
?th (Patna) Company, U. T. C. 
9th (Delhi) Battalion, U. T. C. 

10th (Nagpur) Batt.alion, U. T. C. 
llt.h (Karachi) Company, U. T. C. 
12th (Daooa) Company, U. T. C. 

SUPPLY DBPARTMENT. 

• 

23. TB:B HONOURABLE M:B. P. N. SAPRU: Will GovernDu~bt 
ata.te (a) the number of officers in the War Supply Department; (6) their 
names and nationality; and (c) the salaries and emoluments paid to ea.oh of 
them 1 

To HONOURABLE MR. H. DOW: I plaoe on the table a statement. 
giving the required informatkm. 

As in the case of the statement which I laid on the table on the 19th 
instant, and for the same reason, detaila of appointments to the Indian Stores 
Department and to theoContracts Directorate are not included. I oa.n however 
give oertain totals for these departments. 

At the ouibrea.k of war there were fu. ,the Indian Stores Department 13 
Europeanofticers and 47 Indian omeers. There are now only 11 Eutopean 
officers and 84 Indian officers. 

The Contracts Directorate was, and reJna.ms, a military orga.nizatlon.. 
At the outbreak of war it had fiv!' European and one Indian officer. It now 
h.as 16 Eurapean and II Indian o.fti08l'll. 

,. 
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110 . 'COUNQIL 01' STATB. [22ND Nov. 1940. 

VALUE OF ORDERS PLACED BY THE INDIAN STORES DEPARTJIIlDN'l AND 
CONTRAera DIRECTORATE. 

24. THE HONOUBABLlII MR. P. N. SAPRU: WIll Government 
state the value and number of orders placed in India for war supply require-
ments with (a) British owned concerns; (b) British controlled. concerns ; 
(c) Indian owned concerns; and (d) Indian controlled concerns , 

THE HONOURABLE MR. H. DOW: The value of orders pIa.oed by the 
Indian Stores Department and Contracts Directorare from the 1st September, 
1939 to 30th Seprember, 1940, amounts to over Rs. 56 crores. The number 
of individual orders comes to about 1,20,000 and these have been distribuUld 
over some 3,000 different firms. No distinction or discrimination is made 
when placing orders between Indian and European fi~,. and no record is 
maintained of orders placed with firms of different natioJialities. There is 
therefore no way in which the information given above can be readily classified 
in the manner required by the Honourable Member, who will also doubtless 
realize that the classifications he suggests are neither complete nor mutually 
exclusive. 

THE HONOURABLE MR. HOSSAIN IMAM: Is there anv record of British 
firms in name and of Indian firms in name to whioh oontracts have been given' 

TUE HONOURABLE MR. H. DOW: No, Sir, there is no record at all, and 
it would be quite impossible to tell from the names of many firms whether 
they are European or Indian. A firm whioh calls itself" All.India Corpora-
tion" may quite easily be an entirely British concern. A ooncern whi~ 
appears under the name of "·Mr. Mukherjee" may be owned by a European, 
and vice verBa. Again, firms are owned partly by Indians and partly by 
Europeans. They arc managed partly by Indians and partly by Europeans. 
There are Indian firms that are managed by Europeans; there are Europeall 
firms that are managed by Indians. It is, therefore, I think, quite impossible 
for me to fit the information which I have given into any suoh classification 8B 
that suggested in the question. . 

TUE HONOURABLE PANDIT ffiRDAY NATH KUNZRU: Could the 
Honourable Member lay on the table a. list of all the firms with which ordera 
have heen pla.oed, giving against the name of each firm the total amount of 

.. the orders placed with it , 
THE HONOURABLE MR. H. DOW: Sir, doubtless that could be done, 

but as I have pointed out there are over 3,000 firms and there are 1,20,000 
contraots, and this is constantly being added to ; and it is quite clear that wheD 
that information was given it would bo of no assistance whatever in enabling 
conclusions to be drawn on the lines which are suggested by the Honourable 
Member's question. I therefore think that I am justified in saying that the 
collection of this material which is now asked for by Mr. Kunzru, the cost 
and labour of making that collection, would be entirely out of proportion in 
8. hard-worked Departmont to tho use whioh could possibly be made of it. 

THE HONOURABLE MR. P. N. SAPRU: Will the Honourable Member 
be pleased to lay on the table of the Honse a statement ahowing the names of 
the Directors of the firms to which contracts ha.ve been given and the nam. 
of the managing agents and their nationality' 

THE HONOURABLlII MR. H. DOW: That would involve muoh more labour 
and waste of time. 

THIl HONOURABLIJ MR. P. N. SAPRU: That would enable us to find out 
exactly how matters stand. 



QUB8T1GKII AKD AlJa •• RI. III 

Tn HOlC'OUtiBLJIl PANDIT 'HIRDAY NA'fH KUNZRU: In view of 
the deiira.bUity ofgiving information on the subject will not the Honourable 
Member be prepa.red to give the information I have asked for even though it 
might involve a certain amount, of labour! 

THE HONOURABLJIl THE PRESIDENT: The Honourable Mr. Dow, 
could you not allow Mr. Kunzm to oollect the information himll8lf in your 
office' 

. THII HONOUBA.BLlD MR. Hi DOW: No, Sir. I am airaid the Honourable 
Mr. Kunzm would have a full-time job which would take him a year. It. 
would also interfe~ very considerably with the work which offioers.o£ the 
Department have to do. . 

THE HONOURABLE PAN-DIT HffiDAY NATH KUNZRU: Does the 
Honourable Member seriously suggest that it would take his Department • 
yea.d 

THl!I HONO't:7BABLJI MR. H. DOW: No, Sir. I said it would take the 
Honourable Pa.ndii a year. 

THill HONOUBABLJIl PAlC'DIT HffiDAY NATH KUNZRU: He need not 
have any comp&88ion on me. Let him give me all that I ask for and I will mak& 
use of it. 

THE HONOURABLE MR. P.N. SAPRU: Is it a fact that the poet of the 
Vice-President of the Supply Board will not be filled up after t~e present 
incumbent goes 1 

THE HONOURABLE THE PRESIDENT: No discussions are allowed. 
Only questions are to be put. . 

DESTBUOTION' OF HOBBES BY THE Mu.tTA~Y AU"rBOBITIES. 
25. THE HONOURABLE MB. P. N. SAPRU: Will Government 

state (a) whether military authorities are shooting horses no longer required 
by them; (b) whether there has- been any request from oivil authorities for the 
horses being sold to them; and (c) the number of horses so destroyed a.nd 
their average priCfl' Are Government aware that Indian sentiment is against 
wa.nton destruction of unoffending animals' 

THE HONOURABLE M:R. A. DEC. WILLIAMS (on behalf of Hie Excellenoy 
the Commander-in-Chief): (a) No serviceable horses have been destroyed. 
In accordance with established policy old and worn out horseaare regularly 
destroyed. 

(b) Yes. 
(c) Information as to numbers is not readily available. No horse of any 

value has been destroyed. 
, The reply tb tbe last part of the Honourable Member's question is in the 

aftil'ltlativ6. 
THE HONOURABLE MR. P. N. SAPRU: Will Government therefol'& 

respect Indian sentiment and not destroy these horses , 
TH): HONOURABLE MR. A. DEC. WILLIAMS.: Government not merely 

respect the Indian sentiment, they share it. But they consider their present. 
policy a preferable altemative to pemdtting horses for which they have no 
longer any requirement to fall into undesirable handa and pOSlribJy .uffer 
illtrea.tu;lent. 

THE HcnrOURABLB Ma. HOSSAIN IMAM: May I know from the Honour-
able Member why it is impouible to get the number of thoee whioh ha..., beeD. 
deetroyed duriqg the Jut year a.t leaet , . 
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Tma HONOUBABLJI )b. -A. DBC. WITJJAMS: I omitted to mention, 
Sir, that the Honourable Member had not speoified the period for which he 
wished these figures. 

THB HONOUBABLlII )b. HOSSAIN IMAM: Will the Honourable Member 
lay on the table the figures for the last year 1 

Tu HONOu:L\BLJI MR. A. DEC. WILLIAMS: No, Sir. It would in-
volve far too muoh labour to collect these figures from depots and units. 

THill HONOu:L\BLII MR. HOSSAIN IMAM: Any record kept of the 
horses they buy and have in stock at the beginning and end of a year might 
tell us. 

THE HONOUB.ABLII, PUDIT IDRDAY NATH KUNZRU:, May I ask 
for a little more information! Are the Government destroyinghor808 which 
they do not require, or only those horses which are no lODger fit for service' 

THB HONOUlUBLII MR. A. DEC. WILLIAMS: Only those horses which 
are no longer fit for service. 

TBJl HONOURABLII lb. P. N. SAPRU: Is a. hor86 which is not fit for 
milita.ry service also unfit for civil sei-v.ce ~ Will Government not gain by 
disposing of tho86 hor86ll to oivilians who are prepared to buy them' 

THE HONOUBABLII MR. A. DBC. WILUAMS: Government do not wish 
to gain at the expense of the horsell, Sir. 

DBPUTATION OF DR. GREGORY AND SIR DAVID MBEK TO THE U. S. A. 
26. THE HONOUlU.BLB MR. P. N. SAPRU: Will Government 

sta.te the object for whioh Messrs. Gregory and Meek were sent to the United 
States and whether no suita.ble Indians were available for that mission 1 

THE HONOURABLE SIR ALAN LLOYD: Dr. Gregory and Sir David 
Meek went to the United States to make a prt'>~iminary Hurvey of thf' possibili-
ties of expanding India's trade with that country. 

The Indian Government Trade Commissioner in the United States of 
America, Mr. Malik, WII.8 lI.88ooiated with their enquiries. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Why could 
not an Indian be aent with the mission from here t 

TlllI HONOUlWlLB M:a. H. DOW: The officers best qualified, which 
included one Indian, as I have mentioned, were selected for the particular 
work. The Indian was Mr. Malik, the Indian Trade Commissioner in New 
York. 

THB HONOURABLE MR. P. N. SAPRU : The Honourable Member has not 
replied to the last part of my question, whether no suita.ble Indians were 
available for that mission ¥ I wa.nt an answer in the affirmative or in the 
negative. 

THB HONOURABLE ?rIB. H. DOW: The a.nawer is in the aftil'JJl,&tive. 
I said one was appointed, Mr. Malik. 

THB HONOURABLE )fa. P. N. SAPRU: He was the Trade Oom.mission~. 
:My question is, when )(esars. Gregory and Meek were I18nt, why inplac'e of 
those two gentlemen no Indian could be sent 1 That question has not been 
replied ~. 

To HQNotJBA.BLJI MR. H.OOW: Thequestionj Sir, i« on60f suitability. 
The two m~ suita.ble for the purpose Werfl Dr; Gregory a.nd Sir David'Meek .. 



us . 
TBIIB050l1UBLII PUDIT mRDAY NATH KUNZRU: X. it 8U~ 

that Indians would have been IMS suitable for the purpoee of 0MTying on 
negotiations with the United Statetl Government! 

Tn H050URABLB THE PRESIDENT: Tha.t is an atgumeat.; 

Tn RONOUlUBLB PANDIT HIRDAY NATH KUNZRU: I want to know 
.exactly what the Government mean' 

Tn HoNoURABLE THE PRESIDENT: That is an argument. 

MILITARY GRASS F ARlIIS. 

27. THE HONOURABLB MR. P. N. SAPRU: Will Government 
-state (a) the decision arrived at by them for the disposal of the grass farms 
no longer required by the military authorities; (6) whether Government pro-
pose to give to the original owners the option of taking back the grass farms 
.after refund of the compeoaation they must have received; and (c) whether 
Government propose to give the grass farms not taken by the original owners 
to Provinoial Governments to be utilized by them for the purposes of (i) 
;agrioultural demonstrations and (ii) aettling suitable eduoated. unemployed as 
agricultural colonists , 

THE HONOURABLE MR. A. DEC. WILLIAMS (on behalf of His Exoollency 
the Commander-in-Chief): (a) Surplus military farm lands outside canton-
ments are offered in the first place to other departments of the Government 

- of India, and if not. required by them to Provincial Governments. If the 
Provincial Governmont doos not dosiro to purchaso the lands, they are dispOsM 
·of to private persons to the best advantage of the State. 

(b) If the land is agricultural or pastoral, the original owners are generally 
·given an option before other private persons. Each ca.se is however oonsidered 
on its merits. 

(e) If the Provincial Government take over the land, it is open to them 
to consider the purposes suggested. 

To HOl'lOUR.ABLB MB. HOSSAIN DIAM: Has any grass fa.rm land 
been a.lre&dy given to private penons , 

THE HONOURABLB MR. A. DEC. WILLIAMS: I should require notice of 
·that. To what period does that question relate , 

Tn HONOURABLE lIB .. HOSSAIN IMAM: Last year, Bir. Hav.e you 
.any figures for that , 

;TmI HOKOUJUBLB MR. A. DBC. WILLIAMS: .1 have no figaree,here, Sir. 

BURBAU OF PuBLlO .INroBMATION. 
28. TuHoNOUJU.BLB MR. P. N. SAfRU: Will Government 

.ata.te (a) the Dumber of oflioers in. the . Central Infonnation. J)epa.rtment get-
ting a salary of Re. tsOO and over; (6) their names with saJariea they are at pre-
:sent getting; (e) the functions of this Department; (d) the tottl expenditnftl 
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over this -Depi.rtment ; and (elthe number cI. new. o8loeraappoiDted ainoe the- . 
W8ol' and 'tibeir sala.rieI , 

T1lB HONOURABLJD MR. E. CONRAN· SMITH : (a), (b), (d) and (6). I 
lay a statemeDt on the table. 

(c) The Bureau of Public Information exists to meet the demand of the, 
~. and the pubJiQfor news and informa.tion about the activit,ies of GOV8l'll-, 
ment. 

SloNmme Ii"'AI"" tnlorrrtation OIhd/or .,. PJt* (0). (6). (eI) and (e) 01 ~ No. ''', 
, Mketl 6,1elaeHurioUra6leMr.P. N.Sapf'V. 

(a) Eight. 
(6) 1. Mr. J. ltennell8Y. Prinoipal Information Offioer 

2. Mr. J. Nataranjan. Deputy Prinoipal Information 
Offioer 

I. Mr. S. C. Ouha Thakurta. Information Offioer 
•• Mr. S. A. Jawad. Information Offieer 
II. Mr. B. L. Sharma, Information Officer 
6. Mr. R. I. Hall, Information Officer. 
7. Mr. C. N. Ben, Administrative Ofticer 
8. Mr. M. S. 1Il1am, Chief Superintendent 

(d) Tho total expenditure during the period April 1 to 
October 31, 1940, was 

(e) 1. Mr. R. I. Hall, Information Officer . 
2. Mr. K. V. Vankataraman. Information Offioer 

(Stnoe di.tchargM.) 
3. Mr. R. L. Handa, ASBUttant Information OfBoer. 

(Officiating "toe Mr. S. C. Guha Thakurta on leave, 
and drawing Ra. 1100 por menH6m from July III, 
1940) 

4. Mr. B. Fonseca, Assistant Information Oftioer' . 
6. Mr. V. Krishnaswami, Assistant Information Officer. 
6. Mr. B. R.:Kapll8i, AMKiMt&nt: tllformation. Officer 
7. Mr. B. Mukhopadyaya, Assistant Information Oftioer . 
8. Mr. J. A. Kidwai, Assistant Information Officer 

Salary., 

Ra. 

2.400 
plwO.S.P •. 

£I0p.m. 

1,200-
900' 
750·. 
700 
SOO-
640· 
1S80' 

2,11,77'7' 
800 
600, 

400 
400 
400 
400-
400 
400 

NUKBBlB OJ' PBBSONS DBTAINBID UNDBIB THB DBJI'BNOB 011' INDIA ACT. 
29; Tlol' 'lrO'1fOt7BA.B~ MR. P. :N'. BAPRU: WlllGovenlment. 

state (a) the number of detenu8 under the Defence of India Act hi. every 
province; and (b) whether Government propose to submit their cases for· 
review and advioe at suitable' iD.iletVals to oftioets pOBSeS.mg .judicial 
experience , 

THB HONOURABLE Ma. E. CONRAN-SMITH: (a) According to the· 
lateat informa.tion availo.blo with the Gove: nmentof India the fonowing are 
th~ numbers o~ personll who were undergpm.g detention under rule 28 or th~. 
De!ence of rnd", :R.u~e9 on the let 6ctober, 1940. . 
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. By order of Provincial Governments :-
Madr_ . 
Bombay. 
Bengal •• 
U~ted Pmincefl 
Punjab • 
Bihar 
,~.W.F.P. 

By order of the Centl'al Government 

20 
38 
20 
88 
81 
22 
7 

26 

IU; 

In ~dition a number·o£ persons may.haIVe been detained or Dl&y be under-
going detention forl!hort periods under rule 129 .. 

(6) No. 

THE HONOU.RABLlll Ma. HOSSAIN IMAM: Will the Honoura.ble Member 
state to what date this stateuient relatefl ! 

THE HONOURABLE MR. E. CONRAN· SMITH : r have a.lready stated 
tbatthese were the persoDH undergoing detention on the 1st of October. 
1940. . 

T:a:JD "HONOURABLE MR. P. N. SAPRU: Are· we to understand that 
.. ~y the order of the Central Government" means oentrally administered 
areas or all over India. ~ 

TUE HONOURABLE MR. E. CONRAN·SMITH: It means both. 

BILL PASSED BY THE LEGISLATIVF~ ASSEMBLY LAID ON THE 
. TABLE. 

SECRETARY OF THE COUNCn,: Sir, in purtluance of rule 25 of the 
Indian Legildative Rules, r lay on the t.able copies of the Bill further to amend 
the Indian Inoome-tax Act, 1922, and to make certain transitory provisions 
with reRJlect to the operation of that Act on the coming into force of Part II 
of the Indian Inoome·tax (Amendment) Act, 1939, which was passed by the 
Legislative Assembly at its meeting held on Thursday, the 21st November, 
1940. 

STATEMENTS, ETC., LAID ON THE TABLE. 

THE HONOURABLE SIB GIRJA SHANKAR BAJPAI (Education, Healtb 
and LandI! Member) : Sir, I lay on the table: 

(1) a oopyof the Regulations ma.de by .th~ Imperial. CoUncil of ~i. 
cultural Research under section 7 (2) of the AgrIcultural Produce 
Oees Aot, 1940, a.nd 

(2) a copy of the Imperial Councll of Agricultura.l Researoh Reserve 
Fund a.nd Regula.tion of Expenditure RuleR, 1940. • 
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haDUL COt/Nen. 01' AORICULTURAL RB811lARCH ST4NDING FUiANOJC COlflfJ'l":l'l!:1Il 
RJ:Outa.Tl0N8. '.. ..; '. . .. 

NOTD'ICATION. 

No. P. 46(10)140·0., daHtl file tOil September, 191O.-The following BeplatiOnl, made 
by the Imperial dounofi of A.grio~ltural Reeearch ~nder soo.tlon ~ .. (2) of the Aarioultur&l 
Prodnoe Oeas, Act, 1940, are published for general mformatIOD:- . 

BTAlmlNO FlN4NOII CoIUIl'TTIIB RIIOULA'l'lOn 

(made by the Imperial Council of Agricultural Research with the preoriouB approval or 
the Central Government under section 7 (2) of the A.grioul.tural Produce C_ A.ot, J1140). 

1. In these Regulations-
(i) "Coromi~ II m_ the 811a.nding· FIDilDoe Committee 'cioMtitutea under 

section 7 of the Agrio~tural Produce Ceu Act, lNO (XXVD af.lD40) I 
(ii) "Council II means the Imperial Council of Ajlricultural Rewaroh. 

O~ OJeh8 OommiUee. 

t. The Committee> shall consWt of thefollo;Vm~ rnem'beta :-
- (i) the Vice·Chairman of the Council UI-6fficjo, 

(ii) one member appointed by the Central Govemment (hereinafter referred to 
118 the J1'inancial,4d .... " ." . . . 

(m) three mcnbers oIeo~ annually by the Gov.erning Body of the Council, two 
from amonlJ themselves and one from among the representatives of the 
Central LegISlature on that Body. 

3. The elected members shall hold office for 12 months commencing .qJl the. 1st Sap •. 
. tembtlr, but, shaD be eligible for re.e1ootion. . . . . 

•• Any oas\ial vacancy in the Oommittee shall be filled byelectiOii 0., apJi'ointment, 
as the case may be, in acoordanco with the provisions of regulation 2. . 

6. The tenn of office of a member elected to a casual vacancy "hall commence from 
the daw of election and shall continue to the 31st August next. 

O. No act or proceeding of the Committee shall 00 invalid by reMOn only of the 
exilltence of a vacl\Ilcy in the Committee. 

'7. The Committee shall elect annually, as soon after the let September &8 may be 
practicable, a President from among its members. 

8. The Secretary of the Council shall UI-6jJicio be the Secretary of the Committee. 

F'Uflcti0fl,8 oJ ehe OommiUee. 

9. The funotions of the Committee a~ 
(i) to BOl'Utinise the annual statement of moome a,nd espeDditoQte of the Council 

and submit it to the Governing :Qod,y with itll rooomRlenda~jl;mH ; 
(ii) to examine tht;! estimates of all schemea involving-

(0) an annual expenditure of not less than Rs. 10,000 or 
(b) a total expenditure of R8. 50,000 or more. 

(,ii) to scrutinise all proposals for the creation of CIIU5H I posts ; 
(itl) to ~crutinillf\ all proposals for amendment. of the bye.lawB of the Council 

affecting delegation of financial powera by thA Governing Body; and 
(t') ",R'h o~her functions in respect of financial mattel'R &8 may bo I¥\lIigned to the 

Commibtee by theGoverttlng Body of the Coullcil. I' , . 

Procedure 0/ ,h., Co"""ieee~. 
10. (1) Tj\e President of·the CQJDmitteo shall preside, at all meetiD8B of the Com· 

miUee• . 
(2l In the absence of the President the memlien prNfInt MJtJl .. 1edt a member of the 

Com~lttee to preaide at the. meet~. .\ . " 



STATEMENTS, ETC., LAID ON TR·S TABLB. 

ll. Three membel'll of the Committee shall constitute. quorum. 
i2; (1) Meeiings or the Conimittae shall ordinarl1y b8 'o'onVilned by the Becret&J7 

.. oocllllion may require •. and at leut OJJDS& ye&l'. 
(2) A mooting shall also be convened if not leMR than thl'ef' mamhen of tile OomiDittee 

, make a. written. req~t. t.o that effect. , 
• 18. Ten' ole&l' days' notioe of wery meetins of the Oommittee ahaIl be ,Pv. t.cI ..... 
member. 

'1'. In the oase of a differenoe of opioionamong.the memberB of the Finanoe Com-
. Uitttee the opinion of the majOrity shaH prevail. . 

Provided that the dissenting m~mbel'll shaii have the right to record ~inuteB of .. _t. 
11. In 08118 of an equality of votes on any quiistion, the PreSilient of the meetm, 

.hall·have a 'outing vote.' , 
16. NotwithBtanding anything oontained in regulations a and 115, the Finanoial 

Adviaer may in the·event of his disagreement with the other membel'B of the Committee 
in respect of any matter, require a·refereruie t& be made by:the Committee to the~ 
Body, and by the Governing Body to the Central, Government. 

17. Any bUlJinellll, exoept such as the Committee may by general or apecial order 
direct to bepll108I1 before ameetiag, may betran8llOted.by oirculating papel'll to all mem-
bers and ,by obta~ing ip writing the .. views of at least three of them. 

18. The Secretary shall keep a reoord of all pr oeedinga.of the Committee and m.. 
'Oha.rge such other functionll lUI the Committee may uaignto him • 

. tJIPIIBl.u. CoVWOIL OY AGBlOl7LTt7lU.L RBOAllOB RBDBVJC PUBD UD lbIGlJL\aOJr _ 
EXPBNDITtl'BJI: RVLJIB, 1940;, 

NOTJFICATION. 

No. F. 8/40, dilled ,he ISlA 88fJ1embM' 1940.-In exeroille of the pOW8l'll conferred b, 
1IeCtion 9 of the Agrioul~ural ~roduce CeSH ,Act, 19~ (XXV~I of 1940), the Cen~ral Gov-
ernment, aftor'ocmiRlltatlOll With tho Impt'lraal Council of Agneulturalltesearch, III pleaMd 
"kl make the follow~i 1'\llea, namely :~ 
rl'he Imperial OouftCil 0/ AgriouUuraI R6!earcA Ru_ 'und lind RegulGlion o/lCtIlpMfUtawe 

Rulu,1940. 

1. TheRe Rw'ea may beealled the Imperial Council or Agricultural ReeeetcbResin. 
lI'und and Regulation of Expenditul'e RUIea, 19.0. . 

:I. ID th_ Bulee, unIeaatlaere ill lIIlY",ing r~l.Ilt iu the ~bjeot OJ: oonte.t.-
(II) .. Aot" means the, AgriculturaJ Produce Ceaa Aot, 1940 (Xxvn of IINO) ; 
(b) "Committee II melolia the Standing ll'humoe CClDlmitflee Oonatituted under 

section 7 of the Aot ; .. " . 
(0) .. Council .. means the Imperial Council of Agricultural Research; 

(d) .. Finanoial AdviAer" meana the ~eer appointed by the Central Govern-
ment as a member of the Committee under aUb.lJfltition (1) of section 7 of the 
Act; " , . I 

(e) .. Fund" meana the reserve fund created under aection 8 of .... A.ot. 
'3. The Council shall oontribute lIoDDu~y to ~he FuDd web fllnountof ~e net PI'OCeeda 

<Of 'be duty received during the financial year tinder ~iCm II' of' the Aot 'iii!' uliy be' m 
_CI88IJ of RII. 14 lakbs ; 

Provided that the annual oontributioD-
(.) DII8d Dot be s-oter tbIm tbe _CIUDt ~ry ·110 bIIiaa tile -_lIIl1alated 

baI&Doe in t.he JUDd up to Boa. 10 Wd. ~" " ' " 
" 'I' ;. 
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(b) shall not esoeed Ra,. 2t,lakha exoept on the recOllllDendation of th, COID~ittee. 
,. The Fund may be invested whoDy or in part in the same maDDer .. the other 

funda . of the Council. 
5. The uninvested baIanoes of tbe Fund sbaD be kept with' ·the Imperial BaD'Jiipr 

India' aeparately from the othet fundi!' of tbe Council. 
.,.,: .. ',! 

o. AU ~terelft. 8oDOl'UfnI. 011 inye&tmeD~. '?f. flhe Fund.ahaJ1 ~ntil ~e ,aoumulated 
halaooet-herein amounts to Bs. 20 lakba. 'bI? ~ted to the F~pd, and shall. ~~ 

. be available for expenditure {or the purposes of tbe Council. . 
. , '.. .' ," . 

7. (1) If in any year the net proceeds of the duty reoeived under aeotion 6 ofelle· ... 
. ,,lall mort of RII. l' ~ the Council may, on the recommendation of the Co1NnittM 
and with the approval of the Governing Body, draw upon the Fund to make aQQd .the 
defioiency. . .. .. 

• I I ",' ,.". j 

(II Save 118 provided in sub.role (I), .no lIIOIley shall be withdrawn hom the FuDd 
without the prevIOUs approval of the Cenbal QOVOl'Dlllea.t. 

8. The Council shall refer to the FinancWAdviser for his advice-, " 

(i) tho annual statement' of the income &ad· expcmditul'e of the Council, and 
(M) such matters relating to the expenditveo{ the money paid to the CounOiI 

under section ., of the Act B8 the Central Government may by general or 
special order epeoify. 

9. The Financial Adviser shall be given acC888 to all suoh records of tho Counoil as 
may be required by him for the purpose of advising on the matters referred to him under 
rule 8. 

10. In the event of disagreement between the Counoil and the Financial Adviser 
in r"~pBOt. of any matter refe1Ted to him under rule 8, the Financial Adviser may ask the 
Counoil to briag the matter to the notioe of the Contral Government, and the Counell 
'han oomply with the request. 

11. Save a.~ otherwise expl'eA8ly provided in these Rules, all transactions relating to 
the Fund Rhall generally be subjoot to suoh prOvisions of the rules and regulation8 and 
bYI>·Il\w8 of tho Counoil &8 are applicable to the financial transactions of the Counoil. 

G. S. BOZMAN, 
Join' Beemm-y eo ,Ae Q~' o/IfltIia . 

. INFORMATION PROMISED IN REPLY TO. QUESTIONS LAID. ON 
THE TABLE. 

THE HONOURABLE StRGIRJA SHANKAR BAJPAI '(Education, H~a.lth 
and Lands Member): Sir, I lay on the table the information pro,Q1illed in 

.• r~ply to question No., 46 asked by the Honourable :r.lr. Ahdool Ra,za.k Hajee 
Ahdool Buttar on the 11th March, IH40. 

'RIQ'AIBII TO MoIiQ'O'.. Df ~JIIW DIILRl. 

(a) (i) A statement giving the information required by the Honourable Member ie 
laid on tbe·tabIe. 

(.') and 'Hi}. Qovernment are not a"'" of any ~ues in .New Delhi which are 
. badly in need .of rep.irs or ~:vo .. t'aUen down for wa,n,t of repairs: ' , 

(b). (e) and (d). No. 
(II) Yea. I. 

"<1t,~ (g).ao..mnent:UIldeIIatanIlthai applia.iionl by autbormed p8I!IO~' tor per-
million to carry out repairs are ~ ~ aaci-the 'pa8IIII1. poUcy followed ie 
to grant ~ion. They do not oollllider any special orders necessary. 



INFORMATION l'aOMISED UtI REPLY t·O QUESTIONS LAID ON THE 1,1.9; , tABLB.' 

&au"..", reJeTftd to 1ft 1M reply to part (G) (') 01 ~}io. 18. 
, " 

LUt. oJ AI 08fJUU '11 N I!W Delhi. 

Serial 
No. 

Name of MOSque. Looality. 

MOffUU occupi«l,:';'.~ ~r.-· 
1 Mosque on Bholi Bhat- Adjacent to NatbKi Bachicbi Temple. 

tyari Road. , i 

2 MOIIqUe at. .. I .. Point 

:3 Bft«li-III-Isar Mosque 

" Darph Syed H.-
M"osque. ' 

ii Shah ~ Mosque 

6 KaIaJ.i Bagh Mosque 

7 Telegraph Qua.rt.erB 
Mosque. 

8 MQsque 

Neal' catt.le byre. 

On Chittr&g,UptA' &.d. 
Panch, Kwn Road. , 

Off PoIIhwa Road in Road Circus. 

Albert, Square. , 

-.;1 

JuncC;ion of B~ Road and Baker 
8t~. 

In Lady Hardinge College Oi)ihpoUnd 
(North);' , 

9 Gurgaon Road Mosque. In reoess on Gqrgaon Road near 
I. B. P; 1$3. , 

10 Moeque 

11 MORque Rangrez Shah 

12 Langanrali MOIIque 

18 Raja Bazar Mosque 

U Madhoganj Moeque 

~ Chelmsford Road in Railway 
, CouncU AlIIIOCiation Compound. ' 

Cannaught Circus, Weat End of Lady 
Bardinge HospiteJ. 

Irwin Road, 

Jantar Maniar, JalSingh Fora nea.r 
WindSor' Hotel. 

Near ~vernment Bunplow No. 27. 
16 Stone-yard (Ara Maobine) Nea.r Red Cross Building. 

Mosque. ' , ' 

17 Block 120 Nea.r Point .. 0 .. oppoIite Chelmaford 
Club. 

18 Rakabgauj Mosque Near Anglican Cburali. 
19 Sonbari Bagh At Point .. N ". 

20 Mosque Aliganj. 
21 Moeque . Alipnj . 
2! Mosque Alipnj. 
23 Zabte GaoJ, Mosque In thti central Vista Waterway. 

• 
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Serial 
Nt'. 

Namtl otMosque. 

COUNOlI, OF STATE. [~ND Nov. 1940~ 

LooaUty. 

MOIfUU occupied and in tUe- oODtd. 

24 lIatewala Mosque Oppo8ite Travanoore Gates. 

26 Western Bostel Mosque. On Queellsway opposite Weetern 
Court. 

26 Barakhamba or 
Road Mosque. 

Minto On Minto Road. 

27 Angoori Masjid 

28 Mirdard Mosque 

29 Chauaat Khamba . 

30 Mehdi Shah Mosque 

31 Baohhoo Shah 

32 Jbil.ki·Piao Mosque 

88 Babar·ka·Takkia • 

84 Babarpore MOlique 

Near Old Shabji'. Tank, City Ex· 
tension A1'tl6. 

BetweenTangore and Barron RoadB. 

Mosque within tbis Bhrine on Mirdard 
Road. 

In Mehdi Oemetry 011 Mirdard Road. 

Near Railway Line, Blook 205. 

On Delhi.Muttra Road between Re. 
formatory and • J' Point. 

At .. W .. Point. 

Pandara Road. 

311 Nizam·ud·Din Mosque East of Delhi·Muttra Road opposite 
Nizamuddin. 

36 Lodi Mosque 

37 Mosque 

88 Mosque 

19 Mosque 

40 Mosque 

41 Mosque 

• West of Golf Club PavUion in· Lodf 
. Park. . 

In the Raoe Coune. 

Bon'ble Member's Bungalow on KiDg 
Edward Road. 

In Arab 8erai. 

To the East of Abdul Nabi Mosque on. 
Delbi.Muttra Road. 

Near Azim Ganj. 

42 K. B. Akbar Ali MOlique. Counaught Plaoe. 

MotpH VIJOtJf" aM·~. 
.3 Mosque at Maloba On Kitohener Road. 

" Moaque On Ratendone Road. 

46 Moeque In Lady Hardinge BOIIpit.a1. 

'8 Moeque At Lodi Tomb. 

47 Mosque At Lodi Tomb. 

48 Mo.que ID Locli Golf CoanIt. 
co 



INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON T'BI~ 121 
TABLE. 

. , Serial 
-" No. 

Name of MOilque • Locality. Remarks. 

' .. 

MtUqu611 tH.IC4nI cmd _~ontd. 
In Lodi Golf Oou1'lJ8. ~9 MOIICplI! 

110 MOIIque 

III MOllque 

• In Jur Bagh. 

. In Jur Bagh. 

62 York Road Mosque York Road. 

63 Wellesley Road Moeque. On EMt of Wellesley Roacl in Golf 
Coune. 

68 Bara Ollmbad Moeque . Lady WiUillgdon Park. 

117 Khairul Maoazil MOilque 

118 Qila Kohna Maajid 

69 M08que of AfllU'W&la 

eo Moaque of Ilia Khan 

81 MOtIqae of 8afdarJIIoIltJ 

II JUn& Shah'. Mosque or 
Kali Maajid. 

88 Abdul Nabi'B Moeque 

84 Mubanrok Shah's MOIIqUII 

86 Maajid Moth 

" Moeque 

Oppoaite to West Gate of PuraDa QiJa. 

In Purana Qila. 

Near Humayun'. Tomb. 

I.a Kban'. Tomb near HUJDa7Wl'. 
Tomb • 

. Tomb of Bafdarjallg. 

Nizamuddin. 

Near Kotla Ferozeshah. 

Mubarakpur Kotla. 

Villap Moth·ki.MaI6jid. 

To the West of Serai Azim Guj near 
Purana Qila. 

STATEMENTS, ETC., LAID ON THE TABLE. 
TuE HONOURABLE Ma. E. CONRAN· SMITH (Home Secretary): Sir~ 

I lay on the table copies of the Deolarations a.nd Orders of Ezemption under 
aeotion 6 of the Registra.tion of Foreigners Act, 1939, &8 published with the 
notifications of the Government of India in the Home Department N08.-

(1) 21{68{39.Politioal (W), dated the 18th April, 1940, 
(2) 21/68/39.Politioal (W), dated the 1st June, 1940, 
(3) 21/2/40.Politioal (W), dated the 15th June, 1940, 
(4) 21/68/39.III.Politioal (W), dated the 28th June, HMO, 
(5) 21{75/39·Politioal (W), dated the 27th June, 1940, 
(6) 21/18/40.Politioal (W), dated the 3rei July, 1940, 
(7) 21/2/40.Politioal (E), dated the 4th September, 1940, and 
(8) 21/18/40.Political (E), dated the 7th October, 1940. • 
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REGIIITUTION OJ" FOREIGNII:B8. ACT, 111311. 

Declaf"lltion Qf E:eemplion. 
No. 21/68i39·Politioal (W). dated Ihc UJIJI A.pril. 19U.-In exercise of the powen 

conferrt>d hy seotion6 of the Registration of l<~oreignerR Aot, 1939 (XVI of 1930). the Cen· 
tral Government iB pleued to decla", that the proviaioJ1ll oftbe .:a,egistration of Foreignen 
'Rules. 1939. except rule II andlltlCh ofthe provisions of rulfie " H. Ii) and 18 .. apply to. 
or in relation to. ~ and visitors who are not foreignerR, shall not apply to; or in 
relation to. the oftlcials attached to the .Tapaneae COJ1llI.1late in India mentioned in the 
annexed lillt and their famili611 110 lon:;( as they holcl the poatI1 noted against their DII&JI8. 

H .• 1. FRAMPTON, 
J)epul.¥ 8ecmtaf'!1 kI ti,e GOfJflNI',,-u o( 1miG. 

IMlt. 
1. Mr. T. Inui. ChanceUor. Cons'llate General for .Tapan at Karachi. 
2. Mr. T. Ishida, Chancellor. {10nBldate General (or J'apan at Calcutta. 

No. 2l/(JR/39·Political (W). dnted the In June. 194D.·-In exerciae of the powers oon· 
ferred by ~ion 6 of the Regilltration or Foreign!'l'.' Act, 1939 (X':I of ~939). the ~tral 
Government 18 pleeaed'ilo 'declar& that the proV18101l8 of the Regilltratlon of FOl"8lgnen 
Rull!fl, 1939, except rule II and suoh of tho provisions of rules 4, 14, III and 16 as apply. to. 
or in relation to. paaeengers and viBitors who' are not' foreigners, Ih&l1 not apply to. or in 
relation to. Mr. Josef Lu1ey. and hiB family 80 long as the said Mr. JoAef Luley holds the 
post of Secretary of the COllllldate tot- Ozeeho .. lovakiaat Bombay. " , 

C .• J. W. LILLn~. 
Depulll Secrelar.'I to Ihe GotHlmment o/lncliG. 

Order. 
No. 2l/2!40·Potitical (W), <laCed thel.illl J"~. 1940.··--ln exerot.e of the powers oem· 

ferred by IJeOtion 6 of tlIe 1\egilltration of Fort"igners Aot, 1939 (XVI of 1939). the Central 
Government iB fleued to declare thatthe proviliOD.l ofaub·rule (3) of rille 7 and of aub· 
rules (1) (1 A) 0 rule J t, of the RegiBtr~tioD. of Foreignan Rule.. 1939, ~all not -Wly; to, 
or in relation to. Mr. Philip William Swan and Mrs. Margaret Nenaen Swan. Amerioan 
aubjeota. on any ocoa!Iion on which they depart from British Indift with the object of pro. 
ceeding only to Poriugllew. India. 

C. J. W. LILLIE. 
Deputy Secrel«r.¥ 10 the Government of IndiG. 

Declarawm oj Eillemphon. 
No. 21/68!39·II1.Polit1t:al (W). rloIetllhe 28111 June, 1940.-In exercillO of the powers 

oonferred by IJeOtion 6 of the Registration of Foreignen Aot, 11139 (XVI of 19311), ... 
Central GGvernmertt is J)IeUed to declare that the proVisionll of the Registration of 
Foreigners Rilles, 11139, shall not apply to, or in relatIon to. the Adminilltrator of Frenoh 
Cbandernagore, or to members of his family or IItaft" accompanying him 

C. J. W. LILLIE. 
Deputy Secretary to tll.s Gowmmenc oj lntltca. 

Order. 
No. 211'18/"·PolitioXJl (W), dated Ihe 21th June, 1940.--llll'Xerciae of the powers_· 

ferred by setlAOD 8 of tbe RegiBtl'ation of FOl"eignere Aot, "1938 (XVI of 1939), the Central 
Government iB pl.-l to deolare that the p1'O"iliontl of IUb·rule (3) of nale 7 aud of IUb· 
MOB (1) and (1 A) of rule 15 of the RegiBtration of Foreignenl Rules. 19311, IIhalI not, appi)' 
to, or in relation to. any Frenoh 8I1bject registered in BrltiBh India on any ocouion on 
whiob he departs &om Brifliab India with the object or proceeding only to a pIaoe in the 
Freneh pot'IRMaiOD" bounded by India. ' 

C. J. W. LILLIE. 
• DeP'-"Y Secrelary 10 u.e ~ qf Incli4. 
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No, 2I/l8/40·Political (W). dated t/I~ 3m .'",ly. I940.--In exercise of the powers oon· 
ferred by section 6 of the Registration of .Foreigners Aot, 1939 (XVI of 1939). ~he ~tral 
GovernDumt •. p~ to d~"'ne that the,.pro,,,,UlioDe ,Ofrllie 10 (.21.9f the Re~~ of 
F~~ R,le8. 1939. shall not apply to,. ~r m, relatl(lD to, .~ pel'\lOll!! ,mentiODl3Ci I!l. tlHl .: 
*Dllexoo bst.. . . ~ 

C. J. W. LlLt.lE, 
.. ' ~ ~~!1161M ~ oj India. 

Lut. 
1. Dr. Galen Fishel' Scudder, He .. ) ~f·t.heRc~~der Memorial Hospit&l,Ranipet. 
2. Dr. Paul "'arr Ru_II, attached to the Rookfeller fOl1Ddation, International Health 

Divieion, New York. 
3. The Most Rev. Louis Mathias. S. C. Rorua.n Catholio Archbillh(lp (If l\ladraa. 

Order. 

No. 2l/2/40.PolitierJl (E). dated.IM 4t/1 Sep~mber. 1940.-In exeroi(te of the powlll'8 
conferred by lI8Oiion 6 of the Registration of j<'oreigners Aot, 1939 (XVI of 1939). the 
Central Government is pleased to declare that the provisions of sub·rule (3) of rule 7 and 
ohub·ruIee (1) and (lA) of rule lIS of the Registration of Foreigne1'll Rulllll. 1939, ahall not 
apply to. or in relation to. Mr. Riohard 1Ulea Patton Goheen. an American subject. on any 
oocaeiOD on which h .. departs from Britiflh India with the ohjoot of proceeding only to 
PortllgUf'1I6 India. 

C. J. W. LILLIE, 
DepIMy Secretary to the GOtJemmenl oj Indta. 

Declaration oj E~~".ption. 
No. 21/I8/40.Poli.tiea/ (E), dat.ed the 7111 October. 1940.-In exercise of the powers 

oonferred by section 6 of the RegiAration of Foreigners Aot. 11139 (XVI of 1939). the ('en-
tral Government is pleased to dedare that the provisioIlfl of rule 10 (2) of the Regiltration 
of Foreign8l'll Rules, 1939. shall not apply to, or in relation to the Very Reverend Monseig-
neur L. P. Kierkell'!. ApoBtolio Delegate to the l<~l\,IIt. Indies. 

C. J. W. LILLIE. 
Jrnm Secretary to the GOtJemm«&t of India. 

THE HONOURABLE MR. E. CONRAN·SMITH (Home Secretary): Sir. I 
lay on the table a copy of the notifioation of the Government of India in the 
Home Department No. 21/15/40.Political (W). da.ted the 6th June. 1940. 
making certain further amendment in the Deolarations published with the 
Notification of the Govl"rnm~nt ofTndia in the Home Department No.2] 132/3H-
Po1itioR.I, dated the 21~t June, 1931J. I 

REGIIITBATJON OJ" J<'Oll.IiIIGNEBS (EXEMPTION) ORDJUl, 1939. 
No. ZI!16/40·Pol.ieiMl (W). da4ed the 6111 Jun_. 1940.-In exeroi8e of the POWIll'8 con-

ferred by teCtion 6 of the Registration of Foreign81'll Act, 1939 (XVI of 1939), the Central 
Government ill pl~ to direct that the following further amendment sball be made in 
t.be DeolaratiOllll publillhed with the notifioation of the Government of India in the Home 
Department. No. 21/32 139·Political. dated the 21st June. 1939, namely:-

- In Declaration 3 of the aaid Deolaratione, after olall86 (d) the following olause ,hall be 
iuerted, namely :-

.. (tid) any French eubjeot of non·Asiatic birth ordinarily remclent in any of the 
Frenoh Settlement/! bounded by India ; .. 

C. J. W. LILLIE, 
DepWV Sw:rekJ"II ~ II" Govemm.m4 oj l*,ia_ 

• 



.INFORMATION PROMISED IN REPLY TO QUESTIONS LAID ON 
THE TABLE. 

THB HONOUBABLIl MR. E. CONRAN· SMITH (Home Secretary): Sir. 
t lay on the table the information promised in reply to the Honourable 
Mr. HOII8&in Imam's-

(1) Question No.8 &Sked on the 26th February, 1940. 
(2) Question No.9 asked on the 26th February, 1940.* 
(8) Quet;tion No. 39 asked on the 6th March, 1940. 

• Not printed. Copy planed in the Library of the HOIlB8. 
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INFORMATION PROMISEI' IN RBPJ,Y TO QUESTIONS LAID ON TBB 137 
TABLE. 

THE HONOUBA.BLE MR. L. WILSON' (Chief Commissioner for Railwa.ys) : 
Sir, I lay on the table the information promised in reply to the Honourable 
Pandit 'Hirday Nath's-

(1) Question No. 12 asked on the 26th February, 1940. 
(2) Question No. 72 asked on the 2nd April, 1940. 
(3) Question No. 73 asked on the 2nd April, 1940. 

MIDWIVBII IN E.I.R. Ho8J'I'1'ALI. 

(Q) The refmmoe to railway bospiiaJa where there &1'8 no other meclioal f'aoiliti •• 
available ia not undentood. but all n~ appointed to railway hoBpitala on tbe EMt 
Indian Rail_y &1'8 required to ~ a diploma in midwiCery. 

(b) Railway revenues provided a contribution of' Be. S,900 In 1985·38 to certain 
non·railway ~ospitals. Fart.ber a IIUJIl of'RI. 26,880 wu Ip8Dt In 1938·39 f'rom tbe StafF 
BenefIt Fund on medioal treatment f'or the &taft' and members of their families in non· 
rail_y hospiiaJa. A IIUJIl of Sa. 6,000 W&l paid from the aame Fund to oertain bOlpitala 
and inltitutiODl in return for faoiliti .. given to railway employeee. AI regarcU the IiooDd 
part. all non·gazetted stafF benefit from uu. ezpenditure. 

(c) It ia not poIIible to allocate the benefit to oommunitiee JeOeiveci from t.be jlNDtI 
made to non·rail_y hospitals from railway revenues or from the 8tafI' Benedt IPUDd. 
No statiaticB are maintained of the communiti8B to which grants of flnancial _idanee 
have been made from the Stalf lIeneftt Fund to employ_ for medioal ex~ incurred 
by them or their families at non.railway hospitals. All regards the I800nd pan. aD em· 
ployee may appeal through hiB departmental superior to the Committee of'the StafF Beae6t 
Fund. who control Buch grants. for tbe reooDlideratiOll of his 0&18. 

(eI) Apart from the grant. from railway reveDuea referred to in part (6). all amountl 
IpSDt OIl Buch medical a.illt&noe &1'8 received from the Staft' Beneilt B'uDd. AI Nfard8 
tbe _ond part. an employee. or his wife or child, ia entitled to a.i8t&Doe under the rules 
of the Staff Benefit Fund if 8III1t 10 a nOll.rail_y hospital b.:v a Divisional or Work8bop 
Medical Officer of tbe East Indian Railway. provided thia ofBOer oertiftes that tbia W&I 
neoe.ary in the interests of the efficient treatment of the oue, and the amountl of tbe 
billB inourred &1'8 l'8&IOnable and n~ and that the iDn8II bas not been ooauioned 
by impropriety or miaconduct OIl the part. of the employee. 

PROVIDBNT FUlm ON 'I'JDI E.I.R. 

No. The staff whOl8 date of joining the ProvideDt Fund W&I taken u the dMe or 
confirmation were not optional lubeorihere under the rules, and the datt- of their joiDiDg 
the Provident Fund was. therefore, the date of tbeir oontirmation. 

RBAl'POINTII1CNT 01' SKILLED WOBlOI1IlN IN THB ALL4JIABAD DIVUlON, E.I.R •• BllTJUlJlOHBD 
IN 19315 ON ECONOIiIOAL GBOUNDS. 

(a) Ye8: certain IItelf aurplUl on the AlIahaJ:.d Diviaioo wen .. rekenohed in 19315 
and 1938. Some of tbem were re·employed in vaoancies that &1'018 wablequently. 

(b) The break in tbe .. rvice of BOrne or the re.employed men wu condoned for pur. 
poI8B or gratuity only. The IIt&ft' have been ooneotly p1aoed in tbe reviaed seales of pay. 

(e) No. 

THE HONOURABLE SIR ALAN LLOYD (Commerce Secretary): Sir. I 
lay on the table the information promised in reply to part (4) &Dd first portion 
of part (b) of question No. 97 asked by the Honourable Pandit Hirday N ath 
Kunzru on the 8th April, 194(). 

• 
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138 COUNCIL OF STATE. [22ND Nov. 1940.

IssURS OP' LICENOES TO ACT AS INSURANOE AGENTS FOR THE YEAR ENDING 31ST MAROH,
1941.

-Statemen' IIhowing the number of application8 for licen.ces to act a8 Inaurance Agenl8 [or
1940·41, received and disposed of by each Licensing Authority by the 31st March, 1940.

Name of Licensing Authority.
No. of

applications
received.

No. of
applications
disposed of.

Superintendent of Insurance 4,500 2,000

10,887 8,442
11,300 (1) 1l,200 (I)
6,430 4,208
2,867 2,867
3,383 (2) 2,000 (2)
1,400 1,400
1,700 (3) 1,336 (3)
1,410 1,383
1,168 (3) 1,159 (3)

691 596
45 45

245 245
120 120
37 (4) 37 (4)
28 28

46,211 37,066

Registrar, Joint Stock Companies-
Bengal
Bombay
Madras
Punjab
U.P.
Bihar
Assam
C. P ..
Sind .
Delhi
N.·W.F.P.
Orissa
Ajmer-Merwara
Baluchistan
Coorg

Total

(1) Figures up to 18th April 1940.

(2) Figures up to 26th April 1940.

(3) Figures up to lOth April 1940.

(4) FigureR up to 15th April 1940.

STATEMENTS, ETC., LAID ON THE TABLE.

THE HONOURABLE MR. C. E JONES (Finance Secretary): Sir, I lay
on the table-

(1) a copy of the rules framed by the Central Board of Revenue under
section 5 of the Agricultural Produce Cess Act, 1940, and

(2) a copy of the Central Board of Revenue notification No. 35-Customs,
dated the 3rd August, 1940, embodying an amendment to the
rules framed by the Board under section 5 of the Agricultural
Produce Cess Act, 1940.
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RULES FRAMED BY THE CENTRAL BOARD OF REVENUE UNDER SECTION [) OF THE
AGRICULTURAL PRODUCE CESS ACT, 1940.

XOTIFICATION.

No. 21, dated the 20th April, 1.940.-In exercise of the powers conferred by section 5
of the Agricultural Produce Cess Act, 19·10(XXVII of 1940). the Central Board of Revenue
makes the following rules :

Rules.
1. When cess has been levied on any article specified in the Schedule to the said Act

exported by land, and the exporter within two months from the date on which the cess
was paid applies for a refund and presents to the Land Customs Officer in charge of the
land customs station at which the cess was paid, a re-importation certificate granted by
the proper customs officer at the land customs station or customs port through which the
article was subscquont.Iy reimportod into India, the Land Customs Oil-jeer shall, if he is
aat.isfied of thc identity of the article referred to in t.ho cert.ifioate with the article in respect
of which the refund is claimed, refund the whole amount of the cess so levied.

2. If any person exporting by land any of the articles specified in the Schedule to the
said Act declares that the article is subsequently to be imported into Lndia, the Land
Customs Officer may, subject, to any general or special orders of the Collector of Land
Customs. permit him to export the article without payment of the cese leviable thereon :

Provided that a person pormitted to export any such article without payment of the
.e8S leviable t.hereon shull, if the article is not re-imported into India within such period
as may be fixed by the Collector of Land Customs. pay the duty on domand, and the Land
Customs Officer shall rofuse to pass any goods belonging to such person until the said duty
has been paid.

K. G, .lACOn,
Second Secretarij, Central Board 01 Revenue.

AMENDMENT TO RULES FRAMED BY THE CENTRAL BOARD OF REVENUE UNDER SECTION 5
OF THE AGRICULTURAL PRODUCE CESS ACT, 1940.

NOTIFICATION.

1-VO. ,];5, dated the .ir.! A uyust, J!}·Jf).-In exprcise of th« pow!:'r ...;;confC'I'rf'd bv spctiOJl 5
of' t ho Agricultural Produce Ccs,; Act, Ul"1(J(XX\"n of 1(40), the Central Board of Revenue
directs that the following amen<iml'nt shall be made in the Rules published with its noti-
fication No. 21·Customs, dated the 20th April 1940, namely:

In tule 1 of the said Rules, for the word" two" the word c c six" shall bo substi-
tuted. .

K. G. JACOB.
Second Secretary, Central Board of Recenue ,

THE HONOURABLE MR. C. E. JONES (Finance Secretary): Sir, I lay
>onthe table copies* of- •

(1) Commercial Appendix to the Appropriation Accounts of the Defence
Serviccs for the year 1£)38-39 and the Audit Report thereon.

(2) Appropriation Accounts of Railways in India for 1938-3D-Parts I
and H. .

(3) Railway Audit Report, 1940.
(4) Capital Statements, Balanc« She-e-ts and Profit and Loss Accounts

of State Railways ill Inelia including the Balance Sheet and the
Profit and Loss Accounts of Tatanagar \VorkshoJls-lD38-39.

(5) Bulancr- :-:Iteet of Railway Collieries and Statements of all-in-cost of
coa I fof' In:3S-:39. •

* Not printed. Copio~ placed in the Library of the HOURC.



INDIAN WORKS OF DEFENCE (AMENDMENT) BILL. 

THE HONOUlUBLB MR. A. DEC. WILLIAMS (Nominated Official): Sir •. 
I move: 

.. That the Bill furt.her to amend the Indian Works of Defence Act, 11103, a8 passed. 
by the Legislative A~bly, be taken into consideration." 

The object of this Bill is merely to remove certain inconvenienoes resulting 
from the existing state of the law relating to works of defence. As the law 
stands unneceua.ry hara.ssment sometimes is ca.used to property owners and 
unneceeu.ry expeD16 to the Government. Under section 7 of the Act, whioh 
is to be amended, certain reatrictioDII are impoeed in areas IUlTOUDdiDg thee 
workB. In the outer zone, which extends up to a radius of 2,000 yards fl'OD) 
the work of defence, these l't'strictions are not very severe. In the middle 
zone, whioh extends up to a radius of 1,000 yards, &ll permanent struotww 
must be removed without exception. In the inner zone, which extends up to 
a. radiue of (j()() yarda, all structures, not only perm&nent, but &lao temporary. 
must be removed without exception. Now the removal of these struoturea. 
is not always essential from the military point of view, and all this Bill does is. 
to give. a power of exemption. 

Sir, 1 move. 
The Motion wa.s adopted. 
Clause 2 waa added to the Bill. 
Clause 1 W8IJ added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE MR. A. DEC. WILLIAMS: Sir, I move: 
.. That the Bill further to amend the Indian Works of Defence Act, 1903. as pa886c11 

by the Legilllative Aseembly, be passed." 
The Motion waa adopted. 

INDIAN NAVY (DISCIPLINE) AMENDMENT BILL. 

THE HOliOUlU.BLE MR. A. DEC. WILLIAMS (Nominated Official): Sir,. 
I move: 

.. That the Bill further to amend the Indian Navy (Discipline) Act, 193 •• for certaiJlJ 
pufp~, lioii passed by the Legislative Aseembly. be taken into consideration." 

Section 52 of the Schedule to the Act which it is proposed to amend con~ 
tains a catalogue of penalties which may be enforced in the Indian Navy. 
This list, in addition to the severer penalties which are generally enforceable 
under the criminal law, contains a number of more lenient and minor penalties 
such sa detention, dismissal, reprimand, disrating, and so on. But section 46 
of the same Act contains a list of criminal offences and under that section 
those offences are only punisha.ble under the ordinary criminal law. That 
is to say, the only punishment which can be given to these offences are death, 
transportation, imprisonment, finc, or whipping. Well, it is quite clea.r that. 
in some cases some of these offences, such as petty thefts of a comrade's kit .. 
should not be punished with imprisonment. Fine is contrary to the custom 
of the Navy. It is therefore desired to enable the authorities to award thee 
minor punishments for minor offenoes. 
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The second part 'of clause 2-sllb-dauae (b)-is simply (ormaJ. &lction' 
52 of the pa.rent Act contains a list of punishJll6nts but that list does not com~­
prise transportation, though it does comprise penal servitude ; and. this amend.. 
ment is merely designed to show that transportation is.elluivalent for the pur. 
poses of that section to penaJ servitude. 

Sir, I move. 
TllB HONOU:&A.BLB Ma. HOSSAIN IMAM (Bihar a.nd Orissa: Muham.· 

madan): Our difficulty, Sir, is that we have not got the Indian Navy (Di8ci. 
pline) Act, 1934, before us. 

TmII HONOURABLE THE PRESIDENT: You ef)Ufd have easily seen th9. 
A~ . 

THE HONOUR.4BLE MR. HOSSAIN IMAM: Sir, l had hoped that the 
Honourable Member ~ould be kind enough to explain the provisions more 
funy so that we may be able to follow him. My only doubt about this matter, 
Sir, is that at the present moment we are averse to· corlloral punishment, 
except for very heinous offences which require a personal chastiat-mflnt. The· 
policy of the present.day world is against corpor8J punishment. 

THE ·HONOU:&A..BLE THE PRESIDENT: You must I'8member that theae 
are speciaJ Services, the Navy and the Army. You cannot use the ordinary . 
procedure there. 

THE HoNOURABLE MR. HOSSAIN IMAM: Mr. President, I would 
very respectfully submit that the Act was not framed by the Opposition to • 
contain all these mistakes. It was framed by the Government with full recog-
nition of what is required &Rd they had before them N80 the statutes of. other 
countries to fall back upon. Now, in the time of war, it is .ununderstandable 
to us, Sir, why the Government is bringing f()rWaro a.n amendment which 
aims at substituting corporal punishment for penal servitude , 

THE HONOUR.4BLE THE PRESIDENT: Do you suggest that the statutes ., 
of other countries are more lenient' 

THE HONOURAJILE MR. HOSSAIN IMAM: I suggest, Sir, that the· 
Government, when it framed the Act, did. not deem it necessary to incorporate 
in the Bill what it is now trying to introduce. 

THE HONOUR.4BLB THE PRESIDENT: You have not answered my 
que-stion. 

THE HONOlllU.BLE MR. HOSSAIN IMAM: The Navy (Discipline) Act, . 
Sir, was fully discussed in both the Houses a.nd Government had fuD opportu-
nity of bringing forward a compl't"hensive measure and a measure which would 
have included all that was requisite. Our surprise is that at this moment 
when you are having an expansion of all your defence services, why was it 
thought propt'r to substitute this t I am not opposing, Sir. I want the 
Government to state the reasons which have prompted this. The doubt that 
is created in our minds is that perhaps the enforcement of those penalties which 
were incorporated in the Bill originally would he diJicult and this is thought . 
to be the eaaier method of chasti8ement and perhaps there are too ma.ny delin. -
quents for whom room cannot be found. These ILre the apprehensions which 
are created in our minda. I am asking for infOJ'JDl,tion and not in an advene . 
mood criti~ Government or opposing the Motion. 

• 
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TIIB BONOUBABLB M~. A. DlaC. WILLIAMS: It i8 a little unfortunate 
· that there should be in the text of the Bill a reference to " corporal punish-
ment" because in that particular oontext, 80 far as corporal punishment is 

· oonoerned, no alteration is being made, Sir. I do not know whether the 
Honourable Mr. H088&in Imam is aware that the whole of the Sohedule of 

, the parent Act, which is sought to be amlmded, is copied practica.lly verbatim 
'from the British statute which applies to the Royal Navy and the desire is to 
keep the Indian Navy as far as possible upon the same footing. But for 

· some reason which I cannot explain the words which we are seeking to put in 
by this Bill " or ........ with such other punishment as is hereinafter men-
tioned .. do occur in the British statute. They have not be6D put into the 
Indian statute and that is what makes it impossible for us to award a lower 
form of punishment for any of the offences mentioned in section 45. 

As regards the Hono~rable Member's. apprehension that we are trying 
to make it possible to flog ratings for minor offences, I would point out that, 

,even as the law stands, oorporal punishment is equivalent to imprisonment 
, and, seeing that it is minor penalties we .are seeking to inflict, penalties minor 
to imprisonment, it is not likely that we wish to impose flogging. 

THE HONOURABLE MR. HOSSAIN IMAM: In your Statement of Objects 
, and Reasons you refer to section 45 of the Indian Navy (Discipline) Act, 1934. 
Could you explain the reference t 

TIIB HONOUlUBLE MR. A. DIlC. WILLIAMS: I think that I have fully 
. explained section 45. 

THB HONOUBABLB THB PRESIDENT: Motion made: 
II That the Bill further to amend the Indian Navy (Discipline) Act, 1934. for aertain 

: pUrpoaN, as paued by the LegiBJative Alaembly, be taken into consideration." 
Question put and Motion adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLB MR. A. DEC. WILLIAMS: Sir, I move: 
.. That the Bill, a8 p&8l8d by the Legislative Assembly, be paued." 
The Motion was adopted. 

INDIAN NAVY (DISCIPLINE) SECOND AMENDMENT BILL. 
THB HONOURABLE MR. A. DBC. WILLIAMS (Nominated Official): Sir, 

'I move: 
.. That the Bill further to amend the Indian Na.vy (Discipline) Act, 1934, (SellOfttl 

Amendment). a~ pasae<i by the Legislative AS8l'Imbly. be taken into consideration." 
Sir, this is a purely formal measure and the Sta.tement of Objects and 

Reasons fully explains it. It is simply consequential on the separation of 
Burma from India. 

Tux HONOURABLE Ma. HOSSAIN IMAM (Bihar and Ori88&: Muham-
" madan): Sir, may I ask the llo11ol,U"able Member to inform us why he haa 
introduced two Bills to amend the ~ Act! Could he not have ~corporated 

. them into one Bill , 
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THB HONOURABLE MR. A. DBC. WILLIAMS' The an.wer to that Sir 
is that I have not introduced any Bill. ' ... 

THE HONOURABLE THE PRESIDENT: He has only asked for ameud •. 
ment. 

Tn HONOURABLE MR. HOSSAIN IMAM: We have just paB8ed the 
Bill to am~nd the Indian Navy (Discipline) Act, 1934, for certain purpOBe8. 
The last BIll that we passed also pertains to the same Act and to the same 
Schedule. I am asking why there are two Bills 1 

THB HONOURABLE THE PRESIDENT: Is it your point that both these 
Bills ought to have been inoorporated into one Bill ! 

TmI HONOURABLE MR. HOSSAIN IMAM: Yes, Sir. 

THE HONOURABLB THE PRESIDENT (to the Honourable Mr. Williams) : 
Have you got a.nything to sa~ , 

THE HONOURABLB MR. A. DBC. WILLIAMS: Not~g, Sir. 

THB HONOURABLE THE PRESIDENT: It is their option. Government; 
oan do what they like. If they like to bring in half a dozen Billa, they 0&Il do-
so. . 

THB HONOUlUBLE PANDIT HIRDAY NATH KUNZRU: 18 it not the-
duty of Government to proceed in .. business.like way and not to tell U8, .. We-
shall do whatever we like'" We are not here to listen to such replies. 

THE HONOURABLB MR. HOSSAIN IMAM: There must be some 108&lOn. 
I do not think Government are simply doing it because they wish it. 

THE HONOURABLE THE PRESIDENT: Motion made : 
.. Tbat the Bill further to amend the Indian Navy (Discipline) Act, 1934 (8eeoncJ" 

Amendment) • .. paeeed by the Legislative A_bly. be taken into con:sideration." 
Question put and Motion adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

TBII HONOURABLE MB. A. DBC. WILLIAMS: Sir, I move: 
.. That the Bill. as paBSed by the Legislative AllII8mbly. be pasaed." 

The Motion was adopted. 

CANTONMENTS (AMENDMENT) BILL. 
THB HONOURABLE MR. A. DEC. WILLIAMS (Nominated Official) : Sir, I 

move: 
.. That the Bill further to amend the Cantonments Aot. 1924, as paued by the Lagit-. 

lative Assembly. be taken. into cQDllidoratiClD." 
Sir the Ca.ntonments Act is very voluminous and from time to time practi. 

oa.I diffi~ulties have been experienced and come to light in ita working. These 
amendments are designed to remove some of those practical diftloulties whioh 
are explained in the Notes on CIa.UBe8 a.ppended to the Statement of Objects 
and Rea.80DS. I do not think. Sir. that it will be oonvenient if I add anything 
to those notes at this 8tage. But if, when the clauses oome up, any Honourable-
:Member wishes to have anything explained, I aball be plea.ae<l to c:lolO . 
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THB HONOURABLE lIB. P. N. SAPRU (United Provinces Southern: Non. 
Muhammadan): Sir, I would like to make one or two inquiries with regard 
to certain points in this Bill. First of all, in clause 2 it is proposed to amend 

~.aection 27 (2) (i) to enable persons who are subjects of States in India to be 
,·enrolled as electors provided they are otherwise qualified. I have no objection 
\ to Indian States subjects being enrolled &s voters in British Indio.. Tha.t is 
, not my point. But what I want to know is whether such treatment is accorded 
. to British Indian subjects in such Indian States as have eleoted Ca.ntonment 
. Boards or Municipal Boards' I want reciprocity in this matter and if there 
. .are any Indian States which do not acoord to British Indian subjects the privi. 
liege of voting in elections to Cantonment Boards or Municipal Boards, then 
1 the Government of India. should take steps to make representations to them 
-and secure for Britiah Indian subjects the same rights that are accorded 
: to the subjects of Indian States. 

Then, Sir, I have a little difficulty in regard to clause 8-Schedule V. At 
'.present there is a right of appeal and it is proposed to deprH'e the person, 
,who has a right of a.ppeal now, of it in future. I would like the Honourable 
Mr. Williams to explain to us-because I have not got the Cantonments Act 
before me-the eBet meaning and .oope of this section. ~ do not like any 
;8ubjeet to be deprived of Mly right 1:1. appeal that he has a.lready.! would 
Hike the Honourable Member to explain exactly what this section means and 
what·the effect of this aectionwi1l be upo. thoae who are affected by it. These 

.:are all the obllel'VatioDl I have to rake on this Bill. 

TaB HONOUBABLB MB. A. DJIIC. WILLlAlrIS : I would prefer to give, Sir, 
: the explanations as the oLwees cor.ue up~ Some other Honourable Members 
. may have something elae to lay • 

. TaB HONOURABLE "!'JIB PRESIDENT: Motion made : 
.. 'I.1I&t the Bill further to amend the Cantonments .ot. 1924 ... paued by the Legis. 

native Auembly. be taken into consideration." 
Question put and Motion adopted. 

TUE HONOURABLE THE PRESIDEIli'"T; The Question is : 
... That. clause 2 Htand part of the Bill." 
. The Motion was adopted. 

THE HONOURABLE THE PRESIDENT: The Question is : 
.. That clauses 3. 4. n. 6. 7 and 8 stand part. of t.he Bill." . 
THE HONOURABLE MR. P. N. SAPRU: I was expecting a reply to my 

. question , Sir. 

THB HONOURABLE THII PRESIDENT: You are too late DOW. After 
the Motion for Consideration wa.s p&8fIcd you ought to have got up. 

THB HOJI'OUBABLE lb. P. N. SAPRU: I had expected a reply to my 
-queetion on clause 2. 

TaE HONOlJRABIrB TIUI PRESIDENT: You were not vigilant enough. 
I 8Dl fOlly. I lIaitt:d for a IlCUlLd ; yeu did not get up. 

TBB'BONOlJBABI.E MR. P. N. ElAPRU: In the thifdreadmglbope he Will 
:give us the reply. 
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'THE HONOUBABLE THB PRESIDENT: You can uk for it then. 
The Question is : 
""That olaueea 3, 4, 5, 6, 7 and 8 stand part of tho Bill." 

THE HONOUBABLE MB. P. N. SAPRU: I shall be vigilant this time. I 
lhave put my question in regard to clause 8 and I hope the Honourable Member 
,will give a reply. 

THE HONOURABLE THE PRESIDENT: I will then put clauses 3, 4, 5, 6 
.and 7 first. The Question is : 

.. That clauses 3, 4, 5, 6 and 7 IItand part of the Bill." 
The Motion was adopted. 

THE HONOURABLE THB PRESIDENT: The Question is: 
.. That olause 8 lltand part of the Bill." 

THE HONOU~JILlI: MR. P. N. SAPRU: I have already asked the question 
;and I have made my point. I want to know why it ispro~sed to deprive 
persons who have a right of appeal of that right in futUre !1 want emctly 
tto know what the purport and meaning of this clause is 1 I have not got the 
'Cantonment Act before me and I want just to understand for my own benefit 
-what the meaning of this clause is? I do not want to vote for it unless I 
,know what the clause is.· 

THB HONOUBABLB MR. A. DBC. WILLIAMS: The item which it i8 pro· 
posed to delete from Schedule V refers to section 137 and it confers a right 
-of appeal against a notice from a Board under that /MlCtion. Well, if you look 
at section 187 you find that no such notioe oa.n be given under it. The thing 
its a mistake, a misdescription. So what we are doing by deleting it, and DOt 
.amending the section, cannot take a'W8.y any right of appeal ; because no right 
o()f appeal can exist in respect of a notioe which cannot be given. What we 
·are possibly doing by refraining from amending and correcting the mistake is 
.abstaining from conferring a. jurtlaer right of appeal. 

THE HONOURABLE THE PRESIDENT: The Question is : 
II That olause 8 stand part of the Bill." 
'The Motion was adopted. 
Clause 1 was added to the Bill. 
The Title and Prea.mble were added to the Bill. 

'THE HONOURABLE MR. A. DEC, WILLIAMS: Sir, I move: 
.. That the Bill. &8 ~ by the Legislative Auembly, be paued." 

TuE HONOURABLB MR. P. N. SAPRU: .I should like the Honourable 
Mr. Williams to tell me exactly what the posit,ion in regard to clause 2 is, 
whether he il'l prepared to represent to the Indian State!ol who have elected 
bodies to give to British Indiall subjectl:l the same privilege that we are accord. 
ing them under this clause ? 

THE HONOURABLBMB. A. DEC. WILLIAMS: Sir, having regard totbe 
terms of the rules and standing orders re-Jating to questions and resolutions 
regarding Indis.n States, I am reluctant to enlarge on this topic r.t all; but 
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[Mr. A. deO. Williams.] 
I think if the Honourable Member were. to look into the question of fact as to. 
the number of elected municipalities in those States, he will probably appreciate 
that the point he is raising is for the time being at any rate merely academio. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU (United Provinces 
Northern: Non.Muhammadan): But there are oertain States which have 
elected municipalities. What about them? I mean to say that if they are 
not going to ooncede this right to us I see no reason why we should vote in 
favour of the Bill. You may be able to carry the Bill through but we shall at 
any rate be able to register our protest against this one· sided Bill. 

THE HONOURABLE MR. A. DEO. WILLIAMS: I should like to plaoe it 
on record as my personal view that, if any Honourable Member opposite votes: 
against the Bill for that reason only, it will not look too well. 

THE HONOURABLE THE PRESIDENT: Motion made: 
.. That the Bill, aspaeaed by the Legislative A.aaembly, be paued." 
Question put: the Counoil divided : 

AYES-2 •• 
Ataullah KhanTarar, Hon. Chaudhri. 
Bajpai, Hon. SirGirja Shankar. 
Charanjit Singh,Hon.Raja. 
Chinoy, Hon. Sir Rahimtoola. 
Conran.Smith, Hon. Mr. E. 
Du, Hon. Rai Bahadur 8atyendra Kumar. 
Dow, Hon. Mr. H. 
Ghoaal, Hon. Sir Joana. 
Govinda.charl, HOD. Roo BahadurK. 
Haidar, Hon. Khan Bahadur Shaml.ud·Din. 
Hydari, Hon. Mr. M. S. A. 
Jones, Hon. Mr. C. E. 

Khurshid Ali Khan, Hon. Nawabz&da. 
La], Hqn. Mr. Shavas A. 
Lloyd, Hon. Sir Alan. 
Menon, HOll. Sir Ramunni. 
Muhammad Yakuh, Hon. Sir. 
Mukherjee, Hon. Sir Satya Charan. 
Parker, Hon. Mr. R. H. 
Riohardson, Hon. Mr. J. H. S. 
Roy, Hon. Mr. S. N. 
Sobha Singh, Hon. Bardar Babadur. 
Williame, Hon. Mr. A. deC. 
Wilson, Hon. Mr. L. 

NOES-12. 
Askuran, Hon. Mr. Shantidu. 
Chettiyar, Hon. Mr. Chidambaram. 
Dalal, Hon. Mr. M. N. 
Du, Hon. Mr. N. K. 
Hossain Imam, H'On. Mr. 
Kalikar, Hon. Mr. V. V. 

The Motion was adopted. 

Kunzru. Bon. Pandit Hirday Nath. 
M&ht.ha, Hon. Rai Bahadur Sri Narain. 
Mith&, Hon. Sir Buleman Cassum HajL 
Muhammad Husain, Hon. Haji Syed. 
Sapru, Hon. Mr. P. N. 
Sinha, Hon. Kumar Nripendra Narayan. 

REPEALING AND AMENDING BILL. 
THE HONOURABLE MR. SHA VAX A. I.AL (Nominated Official): Sir ~ 

I move: 
" That the Bill to repeal certain enactmentA and to amend certain other enaotment., 

&s pa886d by the Legislative AsiJembly, be taken into oonsideration." 
This is a formal measure the purpose of which has been fully explained in 

12 NOON. the Statement of Objects and Reasons. 
Sir, I move. " 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham· 
madan): Sir, I want 80me information. I had expected that Mr. Lal 'Would 
give Us 80me more deta.i1a beoa.UBe the number of the Aots whioJi are being reo 
pealed is ra.ther formidable. In the first place we are glad that today we are 

• 
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repea.ling an Aot of the Governor Genera.l. Act.! of the Govemor Genel'al, aM 
you know, are mostly recommended and oertified BillA. 

THE HONOllBAlIT,K THE PRESIDENT; This iH not the ftrHt time. 

THE HONOUlUBLJIl MR. HOSSAIN IMAM: Sir, so muoh the better. r 
Rhould like to understand what exaotly is the position about Act XIV of 1931 
and Act JI of 1936. In the Statement of Objeots and Reasons it hI Mtated tha.t 
theMe ActM are purely of an amending natUl'e and to remove from the Statut.t.·. 
book certain Act!! or portions of Act-II ; hut we should like him to explain more 
fully It.R to what iA the hilplioation of removing from the Statute-book the Salt 
(Additional hnport Duty }4~xtending) A(!t. Under what, Act will the additional 
duty be imposed now; and if the object is, all I take it. not to abolish additional 
duty but to continue the imposition then under what Aet are we imposing it 1 
Secondly, he must r;z:ive lit; ,",orne information about the Governor GeneraI'M 
Act of 1036 as given on page 4- in whioh the part to be repealed is only the 
name" to fix the duty on lIalt manufa.otured in, or imported by land into, 
eel'tain partH of Uritish T ndia, to fix maximum ratel! of postage lInder the 
Indian Post Office Act, 1898". Now, merely the repeal of the name has no 
eif(,(·t. If you remove the name does it mean that you a.mend the Act in a.ny 
way ~ What ill the obje<:t. in AAying that the Act of the Govel'llOl' General 
should remain operative hut only the name IIhould be repealed '/ It iii rathtll' 
unWlderstandable lind r would a.ppea.} to Mr. J..a.l to he mOTe explioit, a.ml to 
explain the ma.tter. 

TilE HONOURA'BLJIl MR. SHA VAX A. LAL: Sir, the whole puq)ORe of the 
Hill is to remove iluperfluity from the Statute· book and t.bese words, if left in 
the long title a.nd preamble, would make it meaningless. There is no reason 
for keeping these words when they oo.rry no meaning. This Bill proposeR to 
remove the superfluous and to leave just those provisions which are nece888.ry. 
That is the purpoMe of the Bill, and there iii nothing improper in amending the 
long title and the pream ble. 

THE HONOURABLE THE PRESIDENT: You mean to Ray that t,his iM 
t,he periodi(,AI romoving of the defectM. 

THE HONouaABLE MR. SHAVAX A. LAT...: YeR, Sir, thitl ill the 
periodioo.l pruning. 

THE HONOURABLE MR. HOSSAIN IMAM: During the last four years 
Government have paSFled the Finance Bills by certifloo.tion all Governor 
Genel'al'M A(:ttl. Why al'e the other Acts of 1936, 1937, 1938 and 1939 not 
amend(~d and why it i.~ being moved only in respect of one Act. 

THE HONOURABLE THE PR}4~HIDENT: 111 there an.v ,",uperfluit.y ? 

THE HONOlllUBLE MR. HOSSAIN IMAM: I am referrin,; to the previous 
Finance SHIH all of which were pallRed by certification. 

THE HONOUlUBLE MR. SHAV AX A. ~AL: The prellumpt.ion ill that 
they are necessary. 

THE HONOUlUBLB MR. HOSSAIN IMAM; Will the Honourable Member 
justify that presumption; he mURt give more information to the Honse heforf' 
it oo.n accept it. • 
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THE HONOUaABLE MR. SHAY AX A. LA!.: The question before the 
House is the present Bill ;&nd not whether sOlDe other Aot ought to b&Vt' been 
amended in a certain way or should not have been amended. As these AotR 
ILre not before the House naturally that queKtion doeK not a.rise. In that case 
r will have to IIlttisfy the Hon()url\bl~ Member "'II regarrlH all the AetM on the 
Statute-hook. 

Tult: HUNOURABLE MR. HOHHAIN IMAM: Mav r dra.w his a.ttention to 
the Act of 193.') ? I do not think Govcrument, ill jUtltified in doing everything 
in a lw.phazal·J and in an arbitmry manner'. 'l'her't\ Khould bto A(mlt'l mt'!thod 
even in this Government.. 

THE HONOtTRABLE MR. SHA \' AX A. LAL: There is nothing hapha.1..a.Hl 
in it. Government only makes r4\wh for'mal (lhangf'H aH are abROlutt'!ly ne(ll'!!1-
sary. and when any doubt about utility Ilti'leH OovPI'nment reHolveR it by 
leaving thoHe proviHiollH iuta<lt,. It will hf1 "l~y()nd my tlapIH,it.y t.o eXJlIIl.in 11:01 
to why ('tlrtRin A(·,tH, Itot, induded havtl not, IIeE'II IIIIumded: 

THE HONOURABLE THJol PREI'IrDBNT: Htl only mp,ntionH previolll'l 
Finance. Actll. 

'l'HlC HONt)URABU: MR. HH AV AX A. LAl.: Thl' (~lIe>4t.i()1l HhOIlt.1 1M' oell1· 
fintlCl to the Actll which a.re hefol'e the House; r could -not he ~xpooted hI 
expla.in as to why othtlr ActH are not Ilmended. 

THE HONOlJRABL1lJ MR. HOISHAIN IMAM: ,The Honour'able M(·mbt.r 
haH not enlightened.ul'I under whitt A('t we 11I't' to colleet t.ht'l n.c\ttitiolllli kltlt, rlllty 
after it hM been ,'epealed. 

']'HE HONOUBABLE MR. SHAVAX A. LAL: 1 would have Fl&tisfiod thE' 
Honourable Member if he had consulted me. 1'here mURt havp- OOt.>n SODlt' 
en8.(,tment which provided for it. While repealing we do not makfl an~· chRnp:NI 
of Kublltnml6. You cannot '~penl a. duty which ill otht'lrwillt' leviablt •. 

THE HONOURABLE THE PRESIDENT: Motion moved: 
.. That the Bill to repeal cortain enaotments and to amend certain ot.her ona"tllll'ntH. 

aOj paBlI8d. by the LegiHlat,i,,(1 A_mhly. 101' t,aktlu int,1) ('l)nHidel·ation." 

Queition put and Motion adopted. 
Scbedult. I was added to the Bill. 
Clause 2 WIUI added to thtl Bill. 
Schedule II Wa.Il added to the Bill. 
Clause 3 WIUI aclded to the Bill. 
Claullt' 4 was addfld to tlltl Bill. 
Cla.uae 1 wu added to the Bill. 
Tht'> Title Ilnd PrPRmblt'l were Il-ddfld to the Bill. 

THB HONOURABLE MR. SHAVAX A. LAL: HiI', I move: 
.. That the Bill to repeal oertaiD enactments and to amend eertain other enactmente, 

.. paIMd by t,he LegiaJative A_bly, be paslled." ' 
The Motion was 'adopted. 
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THE HONOURABLE MR. E. CONRAN·SMITH (Home Secretary) : Sir, 

I move: 
., That I.lil· Bill further to 3mt>ml tilt' Imli.l.n Rtlgi.;tl'M,tioll Act. HIOtt. tQf ~ .... rt.in.pur. 

" .. I<I)~, 10M p ..... ..ed hy th ... LegiM]"th'f' AMSf'mb]y. Le t,akoll into '·OIlMidtll·at.ioll." 
HiI', tho Bill ill rel!}~ct of which] am moviul( this Motion ill dt'.Kiglled to 

remedy It defect whieh wali due to the oruiHHion per inouriam. to amend section 
28 of the Indinn Rf.gilltr·atioll A(!t at tJw time when dauHe (e) WIUI ilU1erted 
in IlUb·tIt)(,tioll (1) of tI()(:tioll 17 (If that A('t by ,,(lction 10 of the Tra1l8fer uf 
Proptlrt,.v (AllIt'lIdnlt'lIt) SUpJIII>mentary Af't of ,1929. HectiuJI 17 (1) of the 
Indian RcgiRtratioll A('·t dealll with documents the registration (If which ill 
(·ompulsol'.v. Ret'tiul1 2!o1, which provideI'! fol' the registration of documents 
relat,ing to land, oovt'1'I! till:' docnment,,,, mentionlld in the f01l1' dalllMll!, na.mely (a) 
to (d), whidl were eontained in IItwtion 17 (1) all it stood beforl' thl" a.mendment 
in 1029, IWrl providt'M that they ",hall be I'fCllfmterl for rtlgilltration in. tho 
ofJjc,(' of the Sub.R.egistra.r within whollf' lIub·ciilltri('t the whol,> or IIOllle portion 
of thl' propf'rty is lIitlllIU'd: If thc propt'rt,y iM not lritlluwd wholl,\' within olle 
lIuh.diMtri('t, th(' SlIb.Rt'giMtl·RJ' i~ rt'qllilW) by 1It'(,tion Il4 of thf' Act to AI,"d a 
lIJ('rnoramclum (If thl' )ll'Operty to every Huh.Rf.giMtl'U.r within whOMf' jllrilldi(,t,ion 
a.ny pR.rt of tilt:' proJl(\J·ty iH Ilituated. He ill IthlO rt~q\1il'f"d tofil" 8. nlf.morandllm. 
Whell the new <,JanKe (e) was add,.d to Mtwtion 17 (1) by the amending Aet to 
whieh I have refllrred, the ('oITesponding addition Khould have been made 
in Mec,tion 28 ()f th(, J ndian RegiMtration A(lt RO that the same procedure would 
IlpplJ t<) dooumentM mentioned in that datlHf!. Thill, however, WIlo8 not dOlle 
lind e1alltll' :J ()f tht, Bill now hi' fort, th(, HOlltll' ;.looks to remedy tha,t omiMion. 

Clause 2 of th(l Bill iUtlCrts an additiollll.) elauRt' in Rtlction IN of the AL-t; 
eorrt'Mpnnding to cla,1tiIC (e) of Hf!(ltion 17 (1). Section 18; 1\8 Honollrable Mem. 
bCl'l! 11.1'1) aware, deals with doeuments the registration of which ill optional. 
Tht' efftl(,t will be that <lO(lUJDentH of the uatUrtl retilrred to in dallllC (e) of 
Mub·M(lutioll (1) of Ml."tion 17, when thl' value of the pr()perty hi leHH thall Btl. 100, 
win bt, tl"t.ated ill thr. Malll(' way with regard to registration and indexing IN! 
th" ot,hf'r d()('llmNltll (lov('rtld by that Muh·I!tl(,tion. A (IOrrtlKponding addition 
ill lJIudt' in IIllction 28. 

Hir, 1 mov(,. 
The Motion W311 tldopted. 
CltHll.4eS 2 a.nd 3 were added to thE' Bill. 
ClaUIl<' 1 WI&K added to thE' BiJ1. 
'I'hp. Title and Preamble were added to the Bill. 

THE HONOURABLE MR. CONRAN • SMITH : Sir, J mOTe : 
"That tbe Bill. as pa8IIfd by tbe Lflgilllative A_mhly, he pal!l48d." 
The Motion was adopted. 

CODE OF CiVIL PROCEDURE (AMENDMEN'l') BILL. 
THE HONOtTRABLE MR. :K CONRAN· SMITH (Home Secretary): Sir, 

1 move: 
.. That t,he Bill further to amend the Code of Civil Procedure. 1908. 811 paued by the 

Legilllat.ive ~bly. be taken into consideration." . 
Sir, this small Bill is intended to remedyal\ error which &rC>eein 1Jte·eounte 

of adaptation of the Statute.book. That adaptation waa, as BoDOlU'&ble 
Members are aware, carried out in order to bring the provisions of tlMtexiatiIJI 

( 149 ) 
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law into oonformity with the conetitutional pocition arising undel' the Goverll' 
ment of India Act, 1936. As the Statement of' Objeots a.nd ReO,SOIl8 explains' 
t.he words " Courts of the Provinoe ", which occur in the proviso to section 20 
of the Codll of Civil Prooedure, were substituted for the words" 8uch Courts" 
when the Act was ada.pted. This has had the wholly unintended effect mention. 
ed in the Statement of Objects and Reasons, i.e., thll Courts of the Provincl~ 
to which the provisions of section 2D are declared to apply would be required 
to serve summOD8e8 issued by Courts outside British India whether or not tllP 
country in whioh those Courts are situated had entered into a recipro(,,a1 
arrangement with British India. Sub· clauses (2) and (3) of clause 2 (1) (b) 
of the Bill reotify this error. Thp rema.ining provisions of clause 2 are designed 
to set a.t rest a point of doubt which had arisen and to make it clear that pro· 
oe88e8 other than summonses, e.g., judgments of a. foreign Court, are covered 
by the terms of section 29. 

Clause 3 of the BUl merely com.ctB an obsolete reference. 
Sir, I move. 
The Motion WII.II adopted. 
Clauses 2 and 3 were added to the Hill. 
Clause 1 W&ll added to the Bill. 
The Title and Preamble were added to the Hill. 
THB HONOURABLB MR. E. CONRAN· SMITH : Rir, I movf': 
.. That the Bill. a& paIlI!Ied by t.he Lflgifllative Al!86mbly. be paijRtld." 
The Motion was adopted. 

VOllE O}' CRIMINAL PROCEDURF~ (AMENDMEN'l') BILL. 
THB HONOURABLE MR. E. CONRAN·SMITH (Home &cretary): Sir, 

I movo: 
.. That the Hill further to amend the Code of Criminal Pl·OIJ6dure. 1898, aM II&Hsed by 

t.hl' Logilllative A~bly. be pa8BIld." 
Sir, before the separation of Burma, Chapter XL of the Criminal Prooodurl' 

(~ode which deals with commi8llions for the examination of witnesl!lls applitlc1 
to lJommi88ions issued by oourts in British India to courts in Burma, and 
"ice verBa, but since Burma has been separated from India the chapter no 
longer applies to the i88ue of such commissions. This Bill seeks to make pro-
vision for the establishment of a similar procedure for reciprocal service of 
commiuions 68 between courts in British India and courts in Burma.. The 
Government of Burma, have agreed to make a corresponding provision in the 
law in force in Burma. Suh·clause (2) of clause 1 of the Bill gives thll Central 
Government power to notify the date on whioh this measure lIhall (lome into 
force. It will thus be pOllSible for the Act to btl brought into force in British 
India at a date subsequent to that on which BUl'Jlla hag aJllcnded the law ofthat 
(,ollntry. 

Sir,l move. 
The Motion was adopted. 
Clauses 2 and 3 were added to the Bill. 
Clause 1 was added to the Bill. 
The Title a.nd Pre&DIble were added to the Bill. 
TmrI HOl(oUJt.ABLB MB. E. CONRAN·SMITH: Sir, I move: 

.. That the Bill, .. pa8I8d by ~ Legialative Auembly, be pused." 
'.I.1ie Motion was adopted . 

• 



INDIAN COMPANIES (AMENDM~JN1') BILt. 

THill HONOURABLE Sm ALAN LLOYD (Commeroe I'!ecrtlta.ry): ~ir 
I move: 

" That thE> Bill further to ameud the Indian Cornpani8H A,·I. JIll: •• aM pAM6d by I.h" 
i . .t'Ip;iRlative A_mhly. be taken into oonBideration." 

This Bill, ~ir, is designed to fill a la.cuna in the existing Jaw, which hll.8 
mloused some embarra.ssment to various Provincial LLuthoritifls, relating to the 
di8posal of unpaid dividends out of liquidation of compani08. The Provincial 
GOVernments have boon consulted and are unanimously in favour of legi.sla.tion 
of the type that is now before UB. PerhapB Honourablll Members will wish to 
be satisfied that the provisions of this Bill, which include the transfer of these 
funds after a period of Iii years from the special account to be opened by the 
Ro8ervo Bank of India to the general revenue a.ccollnt of the CentraJ Govern. 
mont, do not in any way inoorfere with the existing rights of any person. That, 
Hir, is secured by the provisions of the Bill. Sub·section (5) of the proposed 
HOOtion allows cla.ims to be made without any new limitation, and sub·section 
(6) makee special provision that where such a claim is made afoor the period of 
15 year8 h&8 expired, the amount is payable, if the claim is otherwise valid under 
the other provisions of the law, out of the generaJ revenUeB. 

Sir, I move. 
*THlD HONOUlUBLB MR. H08~AIN IMAM (Bihar and Oii88&: Non· 

Muhammadan): Sir, I want some information and I should be much obliged 
if the Honourable Member will give it. In clause 2, proposed sub· section (5) 
says :-

"Any pIll'llOll cL&illling to he entitled to auy mOlley paid iuto the (Jomp&uioll Liquida· 
tion AcooWlt. in PUI"IIUauCil of thill __ tioll may apply for payment.", etc. 

Thfl procedure is laid down &II to how the courts shall proceed. But no 
timo limit is given during which mch cla.ims can be made. Is the Limitation 
Act applicable 01" is it intended that there should be no limitation at all! My 
question is, whether the Limitation Act will apply-the ordinary limit of 
three yoars-or whether the cla.im can be made perpetually' That i8 my first 
point. 

The S€cond point is this. PropOHed sub·section (7) sa.yH that a liquidator 
who reta.ins the money which should have been deposited will be liable to a 
penal intere8t of 20 per cent. per annum. I want to know whether that 20 per 
cent. would be charged to the liquidation account or whether it will be a per. 
80nal imposition on the liquidator. The purport of the whole tJeCtion seems 
to be that it will be a personal imposition 011 the liquidator, &II appears from 
tho provision Jower down that his own fees, to which 110 will be l'ntitJed from 
tho courts, will be confiscated. But the wording is not quite happy. It is 
not clt>ar whether it will be charged to the liquidation account or to the llor. 
80nality of the liquidator. 

THE HONO'O'lUBLB SIB ALAN LLOYD: As regards the first question, 
Sir, that W&ll asked by my Honourable friend, I perhaps W&8 not sufficiently 
clear in my earlier remarks. I wish to make it clear that the wording of Bub· 
section (5) does not interfere with the existing law in any way at all. It did 
not remove a limitation, it did not create a limitation. Claims remain to be 
made ill a.ccordance with the provisions of the exiilting law. 

• Not corrected by the Honourable Member. 
( 161 ) 
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As rogardll tho H\"l(!ond point., the lia.bility is undoubtedly upon the liquidator 

himself in his pel'l'lonal caplKlity and I think I may May with confidence tbat the 
!l:oneral provisiollM of the Indian Companies Act prevent the liquidator's inelutI-
illll SUell liability ill the liquidation account. 

THE HONOURABLE MR. HOH8AIN IMAM: Arising out of t.his answer, 
1 would like' to know why the lleriod of' 11) years has been fixed during which the 
ltest-rvo Bank is t.o keep that. account. &!l inopeJ'ativt'l. If the ordinary limita-
tion applies, that. would mean that with in three years, or at· the most five y6&1"8, 
the It.<!COllllt. Mhouhi bl' transforred to tho contral ~et1ll6ll. By providing a. 
period of Hi ,YIlaI'M (luring which tho Re~rve Bank will keep t.he account in 
Mil MpOnRO, a 11)'NIumption might be created tha,t the ordinary Limitation Acts 
do not apply. T should like tho Honoura,ble Member to explain that. 

'!'RlI: HONOURABLE HIR ALAN LLOYD: I do not think that any 'lawyor 
would raiMe' Much a prOMumption a8 my HOl1ourable friend suggested. Tho 
pI'riod of 1/'; ~'cars ill an arbitrary OlUl. It iM for convoniol1c('. So long as 
t,hert' ill likolv to bo It reasonably substantial amount in tho acconnt of an" 
liquidation, so "iong the flpecial account ifl kept open. • 

THE HONOURABLE THE PRESIDENJ': The Honourable Member knowM 
that in cortain casell, liquidations have continued for 10 or 15 years. 

THJ<: HONOURABLE HIR ALAN l .. LOYD: I WAt; coming to that., Hir. It 
h'\II.rM no rl'lation to any period of limitation. It. would, IU' a matter of fact, 
bavn toO bll a matter ofp<lrhaps 2] years jfyou wero to bring it under limitation. 

'rHE HONOURABUI: MR. It. H. PARKER (Bombay Chamhm' of 
Commerco): OJ. 

'I'H~: HONOURA8U': HTR ALAN LLOYD: In t.ht' l'al!<' of flnit,1I rtlla.t.ing to 
c\ivi(It'I\(IK on liquidat.ion, 011(' hltll got. t,u rt\momber that, the ordiuary limitat,ioll 
period ill qllit~' inslIffiClic'llt, in thtl UI\.H(' of A. Cl"flditor who iM It minor. It is quite, 
pOI!I!ihlf' t.tlllt t.lll\ l'rodit·Or in It liquidation iM a minor. Htl millht h«' vllry yon~ 
inde',,,,l ILIlII h(l til""; t.1l Wltit till hill mlljorit,)· toO makfl hill claim. But some arbi. 
t,rary pl'riod hAd to bt, t,akf'n and 15 ytlal'l'l wat! taken ItM being one whicb WHo'" 
Iiko\y to (lo"or aU (',X{'tl}lt. an extremely nogligibJe minority of ca8fll!. 

THE HONOURABLE MR. HOH8AIN IMAM: MAY I just ask--

THE HONOURABU: THE PRE8JT)}<~N'r: YOll cannot ask several questions, 
at difi't'l'cnt timtlfl. You ought to have put all the queMtion", together. That 
iM tho practico, and a~ an old MemOOJ' of Conncil, yml ought toO know that. 
Yon cltn onl.v mll.k" 0111' !lpeel'h. 

THE HONOURABLE MR. HOSSAIN IMAM: T}w Honourable Memoor haM 
mado Rtatements out of which those questions arisl'. Ho has stated that 15 
years was provided 80 lIS to cover some limitation---. 

THE HONOURABLB SIR ALAN· LLOYD: I sa.id nothing of t.he sort. I 
laid that ] 5 years was an arbitrary period for convenience . 

• 
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THE HONOUBABLE Ma. HOSSAIN IMAM : It, was an arilitra,ry p~riod a.nd 
he s&id that there may be ~ ill which evtm that period may be oxceeded 
on account of litiga.tion and minority. Tn !lub.fltlCtion(6) provision haH bettU 
made that even the central revellueR will contiuue to Iw. liable for th", payment. 
after tha Vi years. That is why I wa.nteci to know. Tha li&bilit.l' of tht) 0011· 
tral revenu6!l remains. Why then allow the R.~l!flrvt' 'Hllnk t.o kf'op thtl ItoC<'OIl of 
open and in suspense for 15 years 1 . 

THE HONOlTRABLE MR. R. H. PARKER: AN a matwr of eOllvl'oi(lJlcf'. 

THE HONOURABLE SIR ALAN LLOYD: I at.tempted t,o explain that. 
before. We had to chOOHe some period. So long as tharo is likely to be I~ 
reasonably large number of depositR in the aOC,ollnt, it ill mOMl conveni611t to 
keep that account open. When thl' number of dopositl! is Iik(~ly to bt· reduoed t . ., 
HOmothillg small or nt'gligible, then it ill to t!\'tlr~"hod~"K c·oll\,tllIioliet. t.o dOl«' it .. 
I att.€'mpt.ed toO t'xplain that before, Hir. 

1'HE HONOURABLE THE PRl~SJ])EN'I': Motion nUlt!l': 
.. Thal, the Bill furtht'r to ameud tho Indiau ComJlaniG~ Ad. UIl:I, Il" JlI'">Ie'I1 by .he 

Legilllative A_mbly, bP t.akon into ('onllicleratillll," 
QUO!Ition put. and Motion adopted. 
Clausti 2 was added to the Bill. 
Cla11se ) was addt'd to the Bill. 
The Title and Preamble were added to tho Bill. 

THE HONOURABLE SIR ALAN LLOYD: Sir,! mOV(l : 
" That the Bill, a8 paRIIE'd by t,he Legi.dat,ive Assembly, hl' paRAP.l." 
The Motion was adopted. 

WAR DONATIONS AND INV}4~STMENTS (COMPANIES) BILL. 
THE HONOURABLE SIR ALAN LLOYD (Commt,rN' Serrets,ry): Sir, I 

move: 
"That the Bill to enable companies in Brit,ish India. to make donations to publio 

funds formed, and to make investments in Government loanM float.ed, for the purpote of 
MSiating the pl'OllllCution of tbe p~nt waf. aM paMCd by tbe V'giRJat.i,"" AH8elTlbly bP 
taken into COIIlIlderation." ' 

Sir, the title which] have read ont illdioa.ttill th£' purpose of this Bill. At 
present many companieH are debarred by tht'ir' Oll'moranda of Mlloeiation from 
making payments of the kind de8clribed, and a IlUInbtl,. of olubH in pa.rtirula.r 
that have been registered as ('ompanimJ hav() found themarelvt'K in a difficulty 
in cOl18eqmmce. Thill Bill is designed to tillable t}u'lll to make lI,reh pavInt'nts 
or investments in spite of the provisioDR of tht'ir meInoramla of II.MH(~iatioJl. 
Honourable Members will perha.ps on looking at the Bill bnve wisht·d to lIatisfy 
themselvt'S, as J wished when it first came before me, that it will not givfl Dinlc!. 
tors uncontrolled powers t.o make. from whatever laudable motivt'tI, investment", 
or grants of the kind in question without the COIUlllnt of the ",haJ'l'holders. I 
would draw attention in this connection to the words of cJaullC 3 of the Bill, 
which enable the company "by special ft)80lution " to Iluthorjze the making 
of the donation or investment. 

Tu HONOUJLABLB THK PRESIDEN'l': In all CMt)~ of special resolutions 
a three. fourths ma.jority of .hareholden ia required 1 

.) 
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TIm HONOURABLE SIR ALAN LLOYD: Yee, Sir, that is the case. I 
have before me here the Companies Act and the matter is dealt with by HeCtion 
81 which has the effect which you have described. The interests of the IIhal'fl-
hOi.ders are therefore fully secured and I think thflre oan be no othflT qUflRtion 
1'" to the desira.bility of pallRing this Bill. 

Sir, I move. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan): Mr. President, Sir Alan Lloyd has very kindly oxplained to us that 
the term "spedal resolution" refers to the provision in the Companies AClt 
in !Mlction 81. But may I dra.w his attention to the fact tha.t there is nothing 
in the Bill to indicate that by special resolution you mean the special resolu-
tion as defined in any specific section of the Indian Compa.nies Act. Spe(~ia.I 
resolution hf're may mean a speci&l resolution of the Board of Direotors. 

THE HONOURABLE THE PRESIDENT: No, special resolution means a 
vote by three-fourths of the shareholders present or reprtwmted by proxies. 

THB HONOURABLE MR. HOSSAIN IMAM: ] understand that under 
section 81 it is, but is there any mention in this Bill that by special resolution 
you mean that particular speciaJ resolution specified in section 81 of the Com-
panies Act 1 'fhe wording is rather loose. SpeciaJ resolution here may moan 
a speoial resolution of the Board of Directors, which the Honourable Member is 
very rightly not willing to aJlow. 

THE HONOURABLE THE PRESIDENT: J am not sure but I think" special 
resolution" has boon defined in the Act. 

THE HONOURABLE SIB ALAN LLOYD: It is defined in the Companies 
Act. Section 81 of that A(lt defines a special resolution. As regards tlw 
a.pplicability ofthat definition to this law, which is not expressed II.R an amond-
ment, I think the Honourable Member will be satisfied if I point out that tht, 
only rea.son for pll.Hsing this law is that it is the India.n Companies Act from 
which the memoranda. of lIoII8ociation derive their binding force. Therefore, 
it is perfectly obvious tha.t if that binding force is to be rela.xed the reference in 
this cla.U!M' m'lst be to tho Indian Companies Act. 

THB HONOURABLB MR. HOSSAIN IMAM: Will the Honourable Memoor 
just read out tha.t part of the parent Act 9 

THE HONOURABLB SIR ALAN LI.;OYD: Suh-8f':ction (2) ~f I'lection 81) 
of the J ndian Companies Act reads as follows : 

" • Speoial r6801ution ' Khan be a llpecia1 reaolution wh8D it has been p&IIII8d .by llUoh a 
majority all is required for the p&II8ing of an extraordinary reIIoiution and at a general 
meeting of which not leB8 than tW8Dty·one days notice specifying the Intention to propotlt'! 
the rellOlution as a special resolution bas been duly giVflll : 

• Provided that if all the members entitled to attend and vote at any suoh meeting 
110 care a retJOlution may be propoaed and ~ as a special reROlution "t. a mllBf.ing of 
whi(lh 1_ than twenty.one dayll' notioe baa been given '. It 

The l'eference to the .. extraordinary retJOlution" is in sub-section (1) 
which says: 

.. A retJOlutioll sball be au ext.raordillary reIIOlution when it 11&11 been pa88ed by a 
majority of not leu than three·fourth_ of lOch memberl entitlecl to vote .. were pre.nt 
in pel'llOll or by proxy where pro ... are aDowed at .. genel'fll men~ It. 
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'l'BE HONOURABLE MIt. SHANTIDAS ASKURAN (Bombay: Non-Muh!lUl-
mada.n): But suppose tho Directol'tl wa.nt this to be passed, how will this 
legisJaiion help them , 

Tm: HONOUBABLE Sm ALAN LLOYD: This legislation will enable them 
to plaoe the matter before their shareholders. 

Tm: HONOURABLE THE PRESIDENT: Motion made: 
.. That the Bill toO enable companies in Brit.ish India to make d()natioDe to publio 

funds formed, and to make invoetmentll in Government loans floated,· for the purpOIlfl of 
.. ietlog the Pl'OIIOOutiOD of the preaent war, as paned by the Legislat.ive A.uembly, IJ6 
taken into ooDlliderat.ioD." 

Question put and Motion adopted. 
Clauses 2 to 5 were added to the Bill. 
Clause I W8.8 added to the Bill. 
The Title and Preamble were added to the Bill. 

THE HONOURABLE Sm ALAN LLOYD: Sir, I move: 
.. That the Bill, lioii passed by the Legielative Aesombly, be paued." 
The Motion W8.8 adopted. 

RESERVE BANK OF INDIA (THmD AMENDMENT) BILL. 
THE HONOURABLE MR. C. E. JONES (Fina.nce Secretary): Sir, I move: 
.. That the Bill further to amelld the Reserve Bank of India Aot, 1934, &II pn.saed by 

the u.gWative Af!8Bmbly. be taken into oonllideration." 
Sir, this Bill has been promoted at the urgent and pressing request of the 

Reserve Bank of India, the central banking authority of the country which 
is specially interested in the soundness of the banking system of the country. 
'l'he Central Board of the Reserve Bank have for long boon seriously perturbed 
at the method of the working of section 42 of the Reserve Bank of India Act on 
account of the very limited scope of that section. I may remind Honourable 
Members that under sub-section 1 of section 42 of the ReRerve Bank of India 
Act all scheduled banks are required to maintain with the lteserve Bank a 
daily minimum balance equal to !i pel' cent. of their demand liabilities and 2 
per oent. of their time liabilities. The penalty for default in observing this 
requirement is presoribed in sub·section 3 of scction 42, whioh is that the 
Reserve Bank can charge the defaulting banks penal interest on the amount in 
default and for the time the default eontinues. This oharge of penal interest 
is the only &anction which the Reservo Bank is able to enforce. It is therofore 
possible for scheduled banks, so long as they are prepared to pay the penal 
interest to withdraw even to the full this statutory deposit which they should 
maintain with the Bank. Accordingly in quite a large number of cases we find 
scheduled banks, when they are unable to meet their liabilities or when their 
other assets are tied up and illiquid, withdrawing the funds which the Ja.w 
requires should be maintained as cash reserve with the Reserve Bank. This 
position is obviouely unsatisfactory in the extreme and practically renders 
nugatory the safeguarding provision of section 42 of the Bank. 'l'he ReserVe 
Bank have for some time been eonsidering this position, aDd as long ago as 
May last year they addressed a. formal Jetter to tho Government eXIWWUng 
the legal position under·this section, The Government gave publicity to thia 
letter by publishing it in a press communique. This was done with the deli-
berate object of removing from the public mind any mi8<.ppreh~Dsion with 



156 COUNCIr, OF STATE. l22ND No\': 1940. 

[Mr. C. E. Jones.] 
regard to the very limited scope of section 42 as it now stands and of disillu-
siOlung the public of any idea. that the existence of that section and there-
quirements in that section afforded any real protection to the depositors or 
any guarantee as to the soundness and the liquidity of the all8ets of the scheduled. 
banks. Since that communique was published the Reserve Bank have had the 
matter under continual review and their experience is, that not only has there 
been no improvement in the position, but that there ha,s aotually been consi-
derable deterioration; the number of banks defaulting, the number of days 6f 
default and the amount of penal interest paid all having increased substantially. 
There is moreover considerable evidence that the situation is still progreesively 
deteriorating, and in oertain individual cases the default is persistent and 
serioull. The Central Board of the Reserve :aank have therefore taken the 
matter into their consideration again and have moved the Government imme-
diately to promote this legislation. The original intention, as explained in the 
press communique, was to deal with this question when the compreHensive 
banking legislation wall taken in hand. Rut as there is likely to be considerable 
delay in bringing the comprehensive banking legislation forward, the Reserve 
Bank have come to the conclusion that in the interest of Round banking early 
steps should be taken to tighten up the effectiveness of section 42, because 
otherwise the persistent evasion of section 42 might land a number of scheduled 
banks in severe difficultir·s and inemase the nUmh(lr of liquidations. The lines 
on whieh the Central Board of the Reserve Bank recommendod legislation are 
embodied in the Bill now before the }louse. There are two main provisions. 
The firRt (Ille is drafted on the lines already appliea,ble to non-schedulod banks 
by sectioll 277L (4) of the Indian Companies Act. In that section, which 
requires non-scheduled banks to maintain certain minimum cash reserves, 
thllre is a provision that after a certain period of grace the directors and officers 
of the defaulting bank who knowingly and wilfully are parties to the default 
should become liable to a fine not exceeding Rs. 500 for every day during which 
the default continued. The proposal now is that this same liability should be 
imposed in the case of scheduled banks. Secondly, the Reserve Bank wish 
to go one step further and in the interest of depositors they desire a provision 
to be made to the effect that after that same period of grace the Reserve Bank 
should be empowered to serve notice, at their discretion, on the defa.ulting 
bank prohibiting it from accepting any fresh deposits until the minimum 
deposit required to be maintained had been restored, and that persoIlS know-
ingly and wilfuIIy parties to any transgression of this prohibition should be 
liable to the same penalty of R8. 500 for every day during which fresh deposits 
were accepted and retained by the defaulting bank. 

'fhese penalties are admittedly severe, but a penalty of this nature is 
already in existence in the ease of non-scheduled banks and it is of the greatest 
importance that the scheduled banks, in whom by reason merely of their sta.tua 
as scheduled banks the depositors and the public have greater confidence, should 
be subjected to a penalty not leas severe. I think the House will agree tha.t, 
if any penalty is proposed at all for a breach of this statutory requirement, 
that penalty should be deterrent and effective. That is the object of this 
Bill, with a view to ending what is admittedly 8. moat unsatisfactory state of 
affairs. 

Sir, I move . 
• THE HC)lI'OUlU.BLB MR. HOSSAIN IMAM ,.(Bihttr and Orissa: Muha.m-

madan): Sir, we are grateful to the Honourable Mr. JODl"S for his very lucid 
explanatory speech in which he has introdu~ this BiU. It hali removed 

• Not oorrectGd by the Honourable Member. 
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almost all the doubts which I had about this Bill and on which I might have 
aakad some queatwDIJ. He has hiDl88lf stated that thia is only an interim 
mee.1JUI"e becau8le the banking legislation is not yet ready. May I point out tha.t 
the prb'Vision in section 42 regarding compulsory deposits is a very minor sort 
of provision~ as fit.!' as liquidity or safety of the II.SRets are concerned. A 
portion of the 5 per oent. of their demand liabilities and 2 per (lent. of their time 
lia.bilities ba.ve to be deposited. He will himself admit that it is a very small 
proportion and it does not aatisfy the liquidity or subatantiality of the Reserve 
Bank. We have to wait for that banking legislation which will make this provi. 
sion secure; but I should have liked to know from the Honourable Member 
if he has found any instance where this has been persistently done! The 
pena.ltv in the existing Act is sufficient to deter people from infringing the letter 
of the law, because banks which cannot maintain even, say, 3! per cent. 
liability in the Reserve Ba.nk must be in a. wea.k position. 

'l'HE HONOtl1UlILE THIl PHESIDENT: Ate you cont.ending that ihislegis. 
la.tion is superfluous , 

THE HONOURABLE MR. HOSSAIN IMAM: It is not stringent; we want 
it to be more stringent. It is not one which would cover many banks. One 
or two ba.nks could be covered hy this, otherwise t.he need for the banking 
legislation hat! been further st.1'(lngthened. An that I am asking is that Oilv. 
ernment should expedite that Bill 80 that we may have more substantial basis. 
I CILtoo RcrOM one of the scheduled banks system of accounts. The bank 
never held unBecured debentures. ' 

TIUIl HONOURABLE MR. R. H. PARKER (Bombay Chamber of Com. 
merce): Unsecured debentures are oommon. A debenture is only a. promiae 
to pay. 

TirE HONOURABLE MR. HOSSAIN IMAM: Debentures are not always 
mortgaged debentures. Debrntures are DOt securities which a. bank should 
hold. Unsecured debenture!.' are to be held by banks. 

THE HONOURABLJil THE PR}t~SIDEN'r: Won't vou wait till the revised 
Bill is hl'ought hefore the Council? We are simply oonoerned with the 
amendment. 

Tm: HONOURABLE MR. HOSSAIN IMAM: I aimplywantto know from 
the Honourable Member, without naming My banks, could he give us some 
idea of the number of banks which have defaulted in the past. fdo not want 
the names of the banks. Of course, he cannot give that, as it brings the banks 
into contempt, but he can give us the numbers. 

THE HONOURABLE MR. C. E. JONES: As regards the fir'at point raised 
by my Honourable friend Mr. HosMin Imam, I would like to Hay that the 
Government are, of course, already aware that the deposits required to be 
maintuined with the Reserve Bank by scheduled banks are a very IImalI propor-
tion of their a!:llleta and do not in themselves betoken the thorough soundness 
and liquidity of the banks' position. Tn fact, in the very communique to which 
I referred ill my previous speech, this paragraph will be found. (This is in the 
letter from the Reserve Bank to the Oilvemment which was published in the 
press communique.) 

.. In the meantime, they a1'9 particularly concerned with another aspect of the matter 
Sectkin 42 requ.ireII tho maln .... ce of thele cub bal&noee with tho Reaerve aank and·jn 
the abBence of other provtaioDll in ihe laW' the taheduled banks are free to invest the 1'8. 
DVoiader of their MIIet.IJ in w~ maoner they choo.lo ; but it is, of OOulllll, th8I!8 other 
88I8li11 which ocmstitutie the major part of the l!eCurity for depoaitol'8' money. The public> 
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however. appear to attlloOh a greater Unportance t.o the statutory depoeitR than iI justified. 
and although it may have now become lmown to many that the Travanoore .N.t.iooal and 
Quilon Bank wa.s a pel'llistent defaulter in the maintenance of its deposit prior to it. o1oaure, 
the Board are of tbe opinion that Goverll11)ent should forthwith bring to the notioe of tbe 
publio--

(1) the mi.apprehenBion under which BOme membel'll of the public stfll appear to 
be that aection 42 is meant to afl'ol'd real protection to depositors, and 

(2) that there is no legal impedUnent in the Aot as it stands at present to the with. 
drawal of these deposits on payment by the. defaulting bank of penal 
interest ". 

The position is that we are not ready to undertake comprehensive legi.ela. 
tion at present but we say that, if a bank is in such a desperate position that it 
is unable to maintain these very smaH deposits required by the Act, then 
the !'Iooner it goes into liquidation the better, and therefore we a.re seeking to 
impose a much more Rtringent penalty for default in this matter than the 
existing Act provides. That is the object of this legislation, merely to tighten 
up thc effectiveneHs of this section as it is now, leaving the general question of 
the percentagl' of liquid assets which should be maintained by Banks in general 
and other questions of the sort over to the date when we can bring in , fully 
considered and comprehenl'live legislation. When that date will be, Sir, I 
am not in a position to indicate. 

The other point asked by my Honourable friend was as to the extent of the 
defaults. We have figures here for the llix months July to December, 1939, 
which show that the number of defaults was 79, the numb61' of days defa.ulted 
223 and the amount of penalty interc!;t RH. 337. For the following half year, 
Janua.ry to June, 1940, the number of defaults had increased from 79 to SO, 
the number of days defaulted from 223 to 439, and the amount of penalty 
intero",t from R8. 337 to RH. 3,015. That will Hhow the deterioration in the 
position to which I have referred and the urgent need for this legislation. 

THE HONOURABLE MB. HOSSAIN IMAM: Thank you, Sir. 
THE HONOURABLE THE PRESIDENT: Motion made: 
.. That the Bill further to amend the R8BerV6 Bank of India Aot, 1934. loB paM8d by 

the Legislat.ive AsBembly. be taken into consideration." 
Question put and Motion adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOURA.BLE MR. C. E. JONES: Sir, I move: 
.. That. tbe Bill, aB pa8B8d by the Legialat.ive Assembly. be paued." 
The Motion was adopted. 

MOTOR SPIRIT (DUTIES) AMENDMENT BILL. 
THE HONOURABLE MR. C. E. JONES (Finance Secretary): Sir, I move: 
.. That tbe Bill further to amend t.he Motor Spirit (Duties) Act. 1917. loB pIIIB8d by 

the Legislative Assembly, be taken into consideration." 
The object of this Bill, Sir, is merely to change the definition of motor 

spirit as given in the Motor Spirit (Duties) Act in view of a change in ciroum-
stances. The change to which I refer is one which will be within the knowledge 
of Members of this House, namely, the interest whioh is being shown at present 
in the development of an industry for the ma.nufacture of power alcohol from 

( 
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molasaee. The object of this industry, as also Honourable Members will be 
aware, is tha.t of assisting the sugar industry and therefore also cane-growerl! 
by finding a useful and profitable outlet for molasses, which ill a by-product of 
the sugar industry whioh has hitherto largely run to wa.ste to the loss of factory 
owners and to the detriment of the industry and to the detriment inoidentally 
of the countryside. 

The chiefuse contemplated for this power alcohol is to usc it in admixture 
with petrol to form motor spirit. To give the industry a fait· ohan(',e of success 
by providing it with an assured market of reasonable dimensioM, provincial 
legislation has been or is being passed in more than one province to make the 
a.dmixture of power alcohol with petrol compulsory. 

THE HONOURABLE Ma. HOSSAIN IMAM (Bihar and Ol'iHSa: Muham-
madan): Will the Honourable Member tl&y in what provinces 1 

THE HONOURABLE MR. C. E. JONES: I.,egislation has been passed, I 
think, in 'the United Provinces a.nd has been or is being passed in .Bihar, but 
r am not sure of the stage reached in the latter province. 

Now, power alcohol itself i!l not( a hydro.carbon and therefore does not fall 
within the definition of motor spirit which now stands in the Motor Spirit 
(Duties) Act. Accol'd.ingly, because of this simple fact, power alcohol itself 
is not liable to the central exciso duty as motor spirit, but as soon ILK it is mixed 
with petrol the whole mixture becomes at once liable to the central excist' 
duty. The practical difficulty which results from this position is that, contrary 
to what is usual in the case of central exoises, we are not in a position.to assess 
and levy the dut,y on power alcohol at the places where it is produoed. That 
i~ the usual procedure, which is convenient to Government for pur~ of 
control a.nd is convenient all round. But beoause of this technical difficulty 
we are unable, with the law as it sta.nds, to levy the duty a.t the place of pro-
duction of power a.lcohol, which leaves us no alternative but to levy the duty at 
a large number of places where the actual mixing takes place. Then there is 
the difficulty that the petrollWl already paid its duty and the alcohol has not, 
1.10 that when you have assessed on the mixture you have to give a rebate or 
rcfund of the amount which you have already been paid on the petrol and 
everybody is inconvenienced. The object of this Bill is to remo.ve thtlllc incon-
veniences, and to reduce incidentally the possible field of evasion by making 
it impossible for power alcohol to leave the factory for the purposes of mixture 
without paying the duty for which it is liable. This objeot we propose to 
achieve by amending the definition of motor spirit in the Act 80 ILR to include 
power alcohol. This is the one and only provision in the Bill and I venture to 
think that it will not prove controversial. 

Sir, I move. 
The Motion was adopted. 
Clause 2 was added to the Bill. 
Clause 1 was added. to the Bill. 
The Title and Preamble were added to the Bill. 
THE HONOUJU.BLB MR. C. E. JONES: . Sir, I move: 

co That the Bill, .. paaaed by the Legialative ~bly. be ~." 
The Motion waR adopted. 

The Collnoil then adjourned till Eleven of the Clock on Monday, the 25th 
November. 1940. . 

• 




